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22.06.20’06 Mr G. Baishya, learneé& counsel for

i 'the respondents submitted that he has
N oHee S erves, ralready filed reply statcment, which will
'be kept on record if otherwise in orders

oM gegp- mos-4, 6. ' Post on 29.06.20064
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29.6.2004 Let the case be posted on 21.7.2006
(9'0 & - f » alongwith M.P.58/2006. Registry/ will veri-
R ' ' . fy what happened to the servicg to the
' ' . 3rd respondent.
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, 21742008 Mr .G.Baishya, learned Sr.C.G.S.C.
y2 Jr L« 0? : ' submite that there is an urgency in this
Ao 9L _peled . matter and theretore he has filed an M.p.

by + has been tiled for wacating the say. A
e ' ' reply statement has already been filed.
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A out the said vacancies by the next date

@ feTlice ree 7 !

of hearinge
- J acrl—
M \Fr s C¢ S’ C

d V v/ 3/ Sﬁf’;
é/( % /( L}a%‘&zﬂ—
AN M =
Ay Ao &7 K- =2n Member (a)

. , bb
@ W)t hon been G0d

post on 17 «8.2006.
Vice~Chairman

N - \W{MJ%’MW
Wl gl
| i



s gy

OA. 110;2006_ |

N

17 08, 2006 Pr%ent Hon’ble Sri'K. V Sacln&anandan

2./. 90—6 ;
_E_—______.__'D
C-c. ;\ML"‘-").

Chllact o 4o /f: . a o fmbf

%L‘Lﬂ- o
7 o O
e

eﬂ(

e

Vice—Chan‘man

‘Heard learned Counsei. for the

) -‘pmﬁﬁ. 41":'iea:ing- -c_oncluded._. Ju;‘dgmént_ | B

delivered in"open Court; ikept in 's¢pax_-a1_:¢ _

\ The Application is dispdsed cfi in

terms of the order. No order a¥ to costs.

Vice-Chairman
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IN THE LENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BF NCH ’

: Ongma} Apphcanon No. 110 of 2006. /
Date of Orden : This the 1 7Lh day of Augus‘c 20086.

a ~ The Hon’ble Sri K.V. Sachidanandém Vice-Chairman;

-Shyri Bipul Ranjan Halder
Son of Birendra Kishore Halder
Town & P.O. Karimgan;j
stmct Kar;mgam (Assam).

Apphcant

By Advocates MrBC Pa!:hak D1 (Mrs) M Pathak, MrB Pathak an{i

Mr B P. Kahta ' -
Versus -

1 Union of India, - 3 o

'Represented by the Secretary, Govt, of Indxa
Ministry of Commumcatxons, Department of Posts
New Deihx

2. The D;recmr Geﬁe:a}. of Posis
New Delhi.

3. SriAbhijit Ghosh Dastidar,

‘ Chief Post Master General
Assam Circle, Meghdoot Bhawan
Guwahan 781 001. :

4.  The Chxef Postmaster General B , o
i N.E. Circle, Shillong - 783 001. DR

5. -T‘he Chzef?aatmaater General - .
~~ Assam, Circle, Meghdoot Bhawan
Guwahau 781 001.

6. The Ass:si:an'c Dxrector (Staff) B
Office of the Chief PMG, N.E. Circle _
. Sh:!long 793 001 :

7. The Diret,tor Postai Services (H Q)
- Assam Circle, Guwahati - 781 001. ‘ ) , o
. _ : oo - - Re.spondents.‘ ‘

By Advocate Mr G. Baishya, Sr. C.G.S.C.



ORDER go )
&.SACHIDANANDAN (V.C) |

The Apphuant claims that he joined in_service under the - ;

t

Respondents as Post‘a! Assistant, Du ector of Postal Serv;ce> (Group B
: Cad;e} in Ofﬁcer Grade. The Apphcant ‘has put in- 35 years of |
' b!ame!ess serv;ce and he is servmg the cause of the Government of N
‘ Ind:a with all dedmahon, devotion and smceuty The Applxcant stated -
' that duri ing his ;ewxce career, he has got transferred to as many as 14
‘nmes to the places covermg the three postal circles, vxz North Easl:
~ Circle, Assam Cn‘cle and West Bengal Circle. The Apphcanr got
| ‘!:ransferr,ed ﬁom 'vafesi: Be;xgai erc.ietc the North Easi: Czrcie-wjﬁx '
'@f_{-‘éct from 03;.{‘)7,.2'002. The App}iéant is mm; ‘working in "\Iagadn ._
'under the As;am Circle The Apphcant has f’iled this Apphcahon

' before this Tr;bunal for seekmg the fo}lowmg rehefs -
g1 l:o set aside and quash the :mpugned
order dated 3.11 2005 (as in Annexure
- = Uy by holding such order as arbitrary,
 illegal, d:scrzmmatorv and vitiated by
~malafide. :

8.2 todirect the xespanuents to cons:der the -
transfer and postmg of the applicant at
- Dharmanagar in terms of the order
dated 20.7.2005 passed by this Hon’bhle
Tribunal in OA No. 240/2005 against the
existing . var"ancy without nay. further
o delay; . '
8.3 To dispose of the representat:ion dabed
- 22.12.2005 (Annexure - V) submitted by -
. the  applicant te the respondent by
considering his case for posting at .
Dharmanagar agamst ’ the existing
, VaCancy;
. 8.4 | To draw suo motto contempt. proceedlng
" against the respondent No. 3 for issuing -
- the said impugned- contumacxous order
. 'asin ANNEXURE - U;
8.5 to pay.the cost of the application.

8.6 - or to pass such further or other order or
' - for any . other . relief to which the
applicant is found éntitled to under the

facts and circumstances of the case.”



2. Heard Mr BC Pathak, learned Counsel fm the Applicant

*

and My G Baishya, leerned Sr. Central (mvernment St:andmg (‘ounsel

= Ear the Respondents

-~

3. Mj G Ba:shya, lear ned Sr. CG S.C. fm the Resnondenl:s
!:aken !:o my. atbenhon to various aspects put forwarded in the rep!y_
si:a'cement and cnntended that since i,here is no vacancy in Gx cup B |

cadre in Assam Circle his case could not be cons;dered at that point

of hme Mx Ba:shya, also submxt!:ed thai: the Applicant had ﬁled OA -

 No. 80 of 2006 and this Tribunal v;de order dated 04.04,2006 directed
tne Respondenhs to cons:der for gianhng time for filmg defence"
"1eprese,nhahon smce the Apphcant was subgected the‘dxscxphnary'

pmceedmg Mr Baxshya further submxtted that suppressmn "of

.mai,euals facl; is serious xrregu!auly as lald down by the Hon'ble -

Supremg Court.aud therefare, the Apphg:ant' has no legal 'ngh t. |

4. o I have heaad the }earned Counsei for Lhe part:es and.

&

perused Lhe materlals placed on zeuard The rehefa. and pleadmgs that.
has been br ought l:o my not::ce int this O.A. is for transfer and posnng
- the Apphcant I:o Dhezmanagar or Q;Ichar and for that purpose the .
| Apphcant hed ﬁled 0.A. No, 240 of 2004 before i:hxs Tr:bunai and vide |
: order dated 20 07 2005 this Tribunal passed the foi!cmng order -_-

[

Ty

2. - The respondents have filed their Wmtten '
- statement denying the request of the
applicant. Mr B.C. Pathak, learned counsel for

the apphcant submits that presently 2

- vacancies are available' at Silchar and

_ Dharmanagar on account of retirement of the.
.. incumbents there: Counsel submits that the -
. applicant had earlier represenbed for a posting

at Dharmanagar or at Silchar and therefore

the responden!s may be directed to consider -

his claim for transfer to: one of the said two
vacant places Mr Pathak further sahmxts that

- : ,". N
]
. -~
v
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in terms of Government Circulars particularly
the latest one issued in 2004 a Government
servant must be accommodated as far as
possible at the same station where the
applicant’'s wife is working. Counsel further
submits that the respondents are bound to

" consider such circular while transferring the

employees of the postal department. Miss U.
Das; learned Addl. C.G.S.C. appearing for the
respondents on the other hand submits that
the applicant has been posted in Assam Circle
and it is in the same circular where he wanted
transfer. Miss Das further submits that
Dharmanagar and Silchar are far away placed

- from Karimganj, where his wife is working and

A specific direction

the transfer order was made in the interest of
public service.

3. Mr B.C. Pathak, learned counsel for the
applicant based on the averment in the
rejoinder submits that though the ‘applicant
was accommodated in the Assam Circle at

‘Nagaon it is 330 Km away from the residence

whereas the distance from Karimgan] to
Dharmanagar is only 75 Km.-

4. As already noted Dharmanagar and
Silchar are nearer to the residence where the
applicant’s wife resides and vacancies are also
available there on account of retirement of

‘some persons. In the circumstances we are of
~ the view that the application can be disposed
- of with directions. Accordingly, there will be a

direction to the applicant to submit a fresh
representation within. 10 days from . today
before the respondents and the respondents
are directed to consider the representation of

the apphcant for hums&:..gmﬂ_m

1eterence to the fact of ser;ous a:lments ot hxs
wife and pass an appropriate orders in the
light of the guidelines and in accardance with
law within one month from the dabe of receipt
of the representation. If any vacancy in Group
B post exists either at Dharmanagar or at -

Silchar on account of the ret:rement of the

incumbent there the same will be filled up onl
after copsidering the case of the applicant as

directed hereinabove.”

was given to the Applicant to submit

representation before the authorities and the respondenis were

directed to consider

‘the representation of the apb}icant for his

l—
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| transfef eith‘ér “to 'I)harmanagar or to- Silchar partiéularly'{«ﬁth

. leference to the faut of serious allments of hiS wafe and to pass

| apptopnabe orders in the. hghi of the g’mdelmes and in at,.cordanve
thh iaw In furtherance of t‘he said order, two onders dated
2308200") and O'E.’a 11.2005 were passed by the Respondents and

Gperahvg pori:mns of the said orders are quoted’ herein beiow-' -
. A present there is no vacancy‘ in the
. L post of Supdt. RMS '§° Dmsxon, Silchar. The

- - - present incumbent will retire - from Govt.

' o a Service oif®superannuabion with effect from
31.08.06(A/N). The request of the officer is
noted and at the time of making arrangement
for the post of Supdt RMS ‘S’ Division, Silchar -
will be examined in due course in accordance

. with Department’s rule in the subject. This

S o order will, however, not in itself confer any

' e rsght or claim on Shri Halder for appomtment
in the said pt)sir

N\
At p! esent there is no vacancy in the
post of Supdt. of PO’s Dharmanagar and the

present incumbent in the W&
on'31/10/2006."

»5. _ " The' case oF the Apphcant is. that without prejudice to. the
'éOxxbenlions made m.O.A \No. 240 “of 20@4 the Apphuant filed

- represeiitation and annexures - T and U ox:ders had be,en p,assed.

Leai?ned Cbunsel.for‘bhe Respondents, on the other ha}ld, argued on |

suppression of materialffacts and submit{-ed thét’ subse gue‘l} tto :;_hg '

order gassed in annexures -~ T and U a dxsc:phnary prcceedmg was
zmt;ated agamst the Apphcani: which ;s under mqu:ry and !:herefore,
~ mtenhon of the Apphcant is i:o Free from i"hxs Tribunal and shall
‘deprxve the Respondents for hoid:ng the’ dxsczplmaf‘y proceedmg'
Counsel for the Respondenis submltted that it pertains to suppressxon
~ of mater;ai faqi:s-:n the O.A.; Learned Cox_mse! for the Applicant, on the

_other hand, submitted th’éi: Applicant has no intention to sup_presé‘th’e

-material facts since the Applicant made s_peéific airexjr’r.;'eﬁ!_:s'_in the C.A.-

\
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| l,mat he had aheady filed. OA, No. 80 of 2006 for getting defence
repre";entatlon in the proceedmg, whxch was allowed by tlns Trxbunal-_ -

: and the proceedmgs are going on and hei is fully co-cperahng thh the -

departm@nt Learned Counse} for the Apphcant also ghmgﬂ;gﬁ_max

Circle and it is for the Applicant’s corcern to participate in the -

"'discip_iinfary proceedings so that he will exonerate from the charges.
. Besides, the charges were [fraihed under Section 16 qf‘ﬂie CCS (CCA} _
) Ru'lés, 1965 whi(:h pertains l:olminor vp‘enalhy‘ as per Rule 10 of the

‘Central Admmsstrahve Tmbunai (Procedure) Rules 1987 wherem iti is

menhoned that an apphcation shaﬂ be based upon a smg!e cause of

' action .and may seek one or more reliefs _;prav;dgg}~ that the_y are -

consequential to one another. The disciplinary ‘proceeding is for a

separate cause of action, which cannot be clubbed in this O.A.

6. _ " From the ‘materials placed onfret':or& }and arguments.

“advenced, I am of the view that the cause of action of the disciplinary

proceeding is different from the cause of action of this Application.

Therefore, it ca'nn’-ot be said that there js sxippréssion of ma'ceriél' facts.

, In this connechon, the learned Counsel for the Respondenib placmg

1eliance upon a demsmn of the Hon'b!e Gauhab High: Court reported

in 2005(1) GLT .564 Brahmapuha Consortium Lbd v. Stai:e of Assam

- & Ors subm:ti:ed ihai: suppressxon of matema! facts s a serious

ma!:te’r tg:z be v;ewed‘ by l:h,e Com‘t of law. .__Th__e learned’ Counsel also

- placed another décision(of--l:he Hoﬁ_’hie/Gauhati, High- Court reported

in 2006(2) GLT 324, Surajit Das V. State of Assam & Ors. and

- submitted that swearing a false affidavit is against the provisions of

Artit.:ié?jﬁ of the Cdnsﬁtuticn ‘and ‘the Respondents resorting -to

tamper wii:h records and resorting to falsehood is wholly ixjn.pre.ssible.« |
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v 1 fespeétfuliy agree on the. dictum laid déﬁv‘n_ by the

' ;Hon'bie'Higfh " (“ouf!:- No’ doubt, 'suppression of 'm'aterial facté is a

' aer:ous mattex and 1L hab to be dealt with proper ly But in. thp mstant '

z,ase, the Apphuant }umself took the pieadmgs as’ follows: - .

“That the apphcant further, declares that

except the facts stated above and except the
O.A. No. 80/2006, which has also been finally
disposed of on 4.4.2006 by this Honr’ble
Tribunal, he has not filed any appizcamon, writ

petition or ‘swit regarding grievances im -

‘respect of which this application .is made,

before: any court or any other Bench of the

Tribunal or any other authority nor any such
: appimahon or suit is pendmg before any of
' them.” : .

' .8. _ Admittedly, on ver xﬁcahou of z.ecords, it is found that the -

Apphcani‘ filed OA Nﬂ 80 of 2006 for u‘regmauhes that had been

R commtthed in the dnscsp}mary pror‘eedmg:» by the Respondents and the

-Apphcant was given opportumw bz) detend his case - in suuh -

proceedmgs. VI!:: cannot be said that there is suppressxon of material

facts in the ihsil'ant»‘appiix:ajtidn as submitt’ed by the learned Counsel
for the Responéigni:s. Th{ejcase of the Respondents’ C‘Ouns‘ei‘is that it is
not enough only to mention the O.A. in this Application, it ihas to be

meﬁtioned in details that disciplinal.'y proceedings is going on.and all

other relevant ﬂaépects‘ p.er}:éining to discipiin’ary proceedings shogzld

have _béen reflected in the App_ii'ca"tioﬁ. I am. afraid that. such

-

. contention will ;notvstan'd in its legs since it is for a diﬂ’e’ren% cause of

action. Therefore, the contention of the Respondents is not accepted.

: 9.." However, Mr BC. Pathak 1earned Counsel fox ‘the

Apphcant durmg the course of argument éubmxtted “that he will be
4~satxsfied if a dzrectzon Js given ta i:he Applicant bo file'a cmmprehenswe

repzresen_i:‘atzon fm"consztieratmn “of his case for transfer and pc«stmg

3

'in the resultant vacancy at Silchar on retirement 01‘ i:he p:esent_

. - T . . .
. : . S
. . -

&
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me,umbent on’ 31 08 2006 s0 also in Lhe zesultant vacency at

Dharmanagar on ret;remen!: of. the presenl, mcumbent on’ 31. 10 2006 o

Vas reﬂected in annexures -T and U respectwely notw;thsbandmg the_ .

fact of ;mtxataon 0[ dlamp}maiy proceedmg He w:ll also be sahsﬁed 1f

one of these two-vacanc;es preferabiy Sllcharszs granbed to him andi |

-accommodate the App!xcant On gomg i:hrough ‘the- order of tth'

,'Tr:buna} datea 20 07 2005 passed in OA. Nc 240 nf 2004 and

~ annexures - T and U 1 am of the view that ends gusuce will be met ifa

' ,"é:recbon is given o i:he Apphrant to submit a comprehenswe

. representat:on before the authonby Accordmgly, the Apphcant is

cuected to f:ie a comprehenswe representahon wahm fi fteen (15)

' »days from teday wﬁh reference o the annexures ~ ~Tand U. On rece:pt

of such represeniat:xon the Respondents shall t,onsxder and dxspose of

}'the saine wﬂhm a pernod of three mcnths t:herea[ter The Respondentsl

' she;}l pass a spe‘akx;ng order and commumcate' the same to the

- Applicaﬁt;@ithfir! the time frame as mentioned above.

- Jmb/

‘circumstances, no order as to costs.

s

- The Original Apblicatign is disposed of *as'_above'.,hi the

(X. V. SACHIDANANDAN )
' VICE-CHAIRMAN

AL



1. a) Name of the applicat ¢~

b() Respondants - Union of
¢c) No, of &pplicant(S) -

2¢ Is the application 1is the

3, wihether name & desription

fyrnished in causé®

4, Has the applioation boon

6, Have sufficiant number of

title 2~
dully signed and varified

5, Have the copies duly signed

' CENTRAL ADMINISTRAT TVE TRI DUNAL

QUWAHATI DENGH: NN
<RI GINAL AFPLECATION NO, no/0k __

5.6 Weldss
India & Ors
oroper formie Yes/NT,

and address of the all papers been

ves/ M.
s Yas DN

pe Yes / Ey%

copies of the application been filed:-Ye;LNd.

7. iihether all the annexurc parties ar- impleaded :-Yash®.
g, #hether English translation of ducuments in the Language * Yas/No.
9, Is the application is im time $= Yas/KD.

of appearance/ﬂuthcrisation is file—d:-YesP%o‘o

12, Has the v ak alatnama/Memo

1l. Is the application Dby 170/ D/ For Rs: S - 66 >2K\82 ‘VGV'S'O‘G—

12, Has the application is maitanable i~ Yes/§9< »

13, Has the Tmpugnzd order original duly attésted peen filed 3 Yes[§93

14, Has the ligible copies °f the annexures dully attestead filed:-YegL&yﬁ

1%, Has the Index of ducuments been filed all availables~ YesLNa.

16, Has the required number of envoloped bearing fyll address of the
respondants been filed s Yes/‘ykﬁ |

17, Has the declaration as requirad by item A7 of the form:= Yes/No/s

18, Whether the relief sought f2T ariees out °of the single :- Yes/ _MNeos

19, iihether the intsrim c-1ief is prayed £or &= vas/ NS, .
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Date

. Particulars

Annexure/
Page

1970

The applicant joined in service under. the
respondents as Postal Assistant. ?

Since then the applicant rose to the present
position of Assistant Director Postal Services
(Group B Cadre) in Officer Grade. In his
blameless service career of 35 years the
app'licant has been transferred for 14 times in
three different circles.

30.9.04

Order of transfer from Shillong to Kohima
issued and the applicant is released/made to
hand over charge on the same day within 2
hours.

Annexure A
& B, Page
19-20

Ahe applicant challenged the said order of

transfer vide OA No. 240/2004 inter alia on
the following grounds:

a) The order is issued without considering the
aspect of the applicant that his wife is a
Govt. of Assam servant at Karimganj and
there are specific quidelines and directions
issued by the Govt. of India from time to
time relating to the posting of hushand and
wife in the same station.

b) The fact that the wife of the applicant is a
chronic patient of rheumatoid arthritis was
not considered.
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c) That the order of transfer ts-witiated—by
malafide on part of the respondent No.2
who has been implicated by name in the

application.

d) That the applicant has been victimized as
being a member of the Officers’ Association.

e) That the applicant has been discriminated
against as the case of another similarly
situated person has been considered by
posting him at his station of request.

20.7.05

This Hon’ble Tribunal passed the final order in
OA No. 240/04 thereby directing the applicant
to submit a fresh representation to the
respondents within 10 days from 20.7.2005
with further direction to the respondents to
consider the representation of the applicant for
his transfer either to Dharmanagar or to Silchar
particularly with reference to the admitted
vacancy position and the fact of serious
ailments of his wife and pass appropriate orders
in the light of the guidelines and in accordance
with law within one month from the date of
receipt of the representation. This Hon'ble
Tribunal made it further clear that any vacancy
if exist either at Dharmanagar or at Silchar the
same be filled up only after considering the
case of the applicant as directed in the said
order.

Annexure
S, Page 52-
54

23.8.05

The respondent No.5 considered the case of the
applicant and passed the order vide letter
No.Staff/1/243/04 dated 23.8.2005 within the
time-frame fixed by the Hon'ble Tribunal and
informed the applicant that there was no
vacancy there at Silchar and the vacancy at
Silchar would occur only by 31.8.2006

Annexure
T, Page 55

3.11.05

The respondents issued the impugned order
vide No.Staff/7-118/2002 dated 3.11.2005

Annexure
U, Page 56




stating that at present there Was no%yatalfcy 3t

Dharmanagar and the present Tncumbent wettd

retire on 31.10.2006.

N vwﬁ;
4.---1'-“ T}

ench

That the Annexure T and U order are passed in

| contravention of the order dated 20.7.05 of the

Tribunal and they are passed malafide only to
frustrate the applicant. The vacancy position as
stated by the respondents is also not factually
correct.

22.12.

05

The applicant submitted representation stating
his case which is till date lying unattended by
the respondents.

Annexure
V, Page 57-
58

. Filed by :
(3 inhaic P4« Kabebs

Advocate L10,5.06
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

(AN APPLICATION UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNAL ACT, 1985)

Filed by
Binic P Kaboh

ORIGINAL APPLICATIONNO. 1)O® OF 2006

BETWEEN

.Shri Bipul Ranjan Haldér,

Son of Birendra Kishore Halder,
Town & P.0. Karimganj
Di.strict— karimganj (Assam)

... Applicant
-versus-

1. Union of India | [
Represented by the Secretary, Govt, of India
Ministry of Communications, Department of Posts,
New Delhi. -

2. The Director General of Posts
New Delhi.

3. /Abhijit Ghosh Dastidar,

\/Chief Post Master General,
Assam Circlé, Meghdoot Bhawan
Guwahati-781001.

4., The Chief Postmaster General
N.E.Circle, Shillong-793001.

5. The Chief Postmaster General
~ Assam Circle, Meghdoot Bhawan
. Guwahati-781001.

. LN



6. The Assistant Director (Staff)
Office of the Chief PMG, N.E. Circle
Shillong -793001.

7. The Director, Postal Services (H.Q)
Assam Circle, Guwahati-781001.

... Respondents
DETAILS OF THE APPLICATION:

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS
MADE:

(i) This application has been made against the order passed by the
respondent No.7 on behalf of the respondent No.5 vide
No.Staff/1/243/O4 dated 23.8.2005 and the order passed by the
respondent No.6 on behalf of the respondent No.3 and 4 vide Memo
No. Staff/7-118/2002 dated 3.11.2005 thereby rejecting the prayer for
transfer of the applicant on ground of non-availability of vacancy both <
at Silchar and at Dharmanagar respectively as directed by the H~dn’ble
Tribunal vide order dated 20.7.2005 passed in 0.A No. 240/2005 (as in
ANNEXURE- T and U) |

(i) For non-consideration of the representation dated 22.12.2005
Submitted by the applicant to the respondent No.2 for consideration of
his transfer to Dharmanagar against a clear existing vacancy (as in
ANNEXURE- V).

2. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject matter of the instant

application is within the jurisdiction of this Hon’ble Tribunal.



4.1

4.2

4.3

4.4

LIMITATION:

The applicant further declares that the subject matter of the
application is within the period of limitation prescribed under the
Section 21 of the Central Administrative Tribunal Act, 1985.

FACTS OF THE CASE:

That the applicant is the citizen of India and a permanent resident
Karimganj Town, P.0. Karimganj, District- Karimganj (Assam) and as
such, he is entitled to all the rights, protection and privileges as
guaranteed under the Constitution of India and the laws framed

thereunder.

That the applicant joined in service under the respondents as Postal
Assistant in the year 1970 and rose to the position of Assistant
Director Postal Services (Group B Cadre) in Officer Grade. The applicant
has put in 35 years of blameless service and he is serving the cause of

the Government of India with all dedication, devotion and sincerity.

That during his service career the applicant has got transferred to as
many as 14 times to the places covering the three postal circles, viz,

North East Circle, Assam Circle and West Bengal Circle. The applicant

‘got transferred from West Bengal Circle to the North East Circle with

effect from 1.7.2002. The applicant has completed 2 years and 3
months of service in that place of posting where he was entitled to

continue at least for 4 years as rotation posting.

That at that stage, the respondent No.2 issued an order of transfer
vide Memo No. Staff/9-2/04 dated 30.9.2004 (Annexure A) transferring
the applicant alongwith others from the Office of the respondent No.2
to Kohima as Deputy Superihtendent of Posts,- Nagaland Division,
Kohima. It is pertinent to state here that the said order has been made

to be issued by the applicant himself as the respondent No.2 compelled

Bl Rovpgenn Hatoler
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him to do so. It is also pertinent to state here that the said transfer
orders are to take immediate effect whereas the one of the transferee
at SL. No. (d) has been made to be relieved only on 18.10.2004 who is
to be released by another transferee, namely Sri Anil Baran Dutta at SL.
No. (a). Whereas, the applicant has been immediately relieved, hérdly
after 2 hours on the same day from the time df receipt of the transfer
order. The applicant was also forced to sign the certificate of the
transfer of charge without actual handing over of charge to the
relieving officer, namely, Sri Anil Baran Dutta. This was done in
complete violation of the provisions of transfer of charges as required
under the provision of Rule 73, 74 and 75 of the Posts and Telegraphs -
Manual, Vol. IV (Establishment). It is also explicit from the order of
the transfer that there is no whisper about the approval of the
competent authority to issue such transfer order. The competent
authority to issue such transfer is the Respondent No.2 as provided
under Rule 34 of the Posts and Telegraphs Manual, Vil. IV read with the
Schedule -2 of the Postal Manual Vol. III. The impugned transfer order
has been issued by the applicant himself, who is not the competent
authority, thereby transferring himself alongwith others. Therefore,
such order of transfer was illegal and can not sustain in law and was

liable to be set aside and quashed.

The copy of the said transfer order and certificate of
transfer of charge, both dated 30.9.2004 are annexed as

Annexure- A and B respectively.

4.5 That after being relieved and before joining in the new place of
posting, the applicant applied for earned leave and the said earned
leave was granted to him with effect from .5.10.2004 to 24.10.2004.
The leave has been granted to the applicant vide Memo No. Staff/7-
118/2002 dated 15.9.2004. It is to be noted that this leave was
granted prior to the issuance of the transfer order dated 30.9.2004. In
the transfer order therée was a categorical note at Clause 2 that Sri
Niranjan Das will be relieved on 18.10.2004 by Sri Anil Baran Dutta,

whereas, by the leave sanction order it has been specifically stated
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that said Sri Niranjan Das will look after the duties of the applicant,
B.R Halder, upto 24.10.2004. This was nothing but a glaring instance
of malafide and whimsical action of the respondent No. 3, who was at
that time holding the said post of respondent No.4. This transfer order
was very much guided by his own whims and ill-will as the said
authority was having ill-feeling against the applicant as stated
hereinafter. As such the transfer order being vitiated by malafide and

illegality was liable to be set aside and quashed.

A copy of the said memo dated 15.9.2004 is annexed

hereto as Annexure C.

That the applicant, however, made a representation on 15.9.2004 prior

to the issue of the said transfer order on 30.9.2004 with a request to

transfer him to a place, namely, Dharmanagar, which is nearer to his
native place, on the ground that his wife is a chronic patient of
rheumatoid arthritis so that he can look after his ailing wife. It is
also needless to mention here that the applicant is a childless lonely
man and there is none to look after his ailing wife, who needs help of -
others in her day-to-day avocations. But the said order of transfer was
issued in total disregard to the said representation dated 15.9.2004.
That being the position, the applicant, on receipt of the transfer order,
immediately on the same day submitted another representation dated
30.9.2004 stating therein about his request to transfer and post him at
the Postal Store Depot, Silchar or at Dharmanagar on the genuine
ground of the chronic ailment of his wife. By the said representation,
the applicant also stated that his wife is a Government Servant of
Assam under thé Education Department and serving as Assistant
Teacher. By the said representation, the applicant also mentioned
about the Govt. of India curricular envisaging that the husband and
wife should be posted at the same station. But the said representation
wés’also pending consideration by the respondent No.3 and 4. From
the transfer order itself, it was very much clear that there were posts
available for the applicant to be posted at Dharmanagar or at Silchar,

but unfortunately, by not considering the request of the applicant, one
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Niranjan Das at SL.No. (d) was been posted there at Dharmanagar and
Sri S.‘Choudhury at Silchar.

It is respectfully submitted that the wife of the applicant, namely
Smti. Malabika Halder has been undergoing treatment under the
Appollo Hospital Chennai since 21.5.2002 and her treatment is still
'going on. She 1is also wundergoing some ayurvedic treatment
continuously at Calcutta. The latest such treatment she received was
on 7.9.2004. So it was abundantly clear time and again to the
respondents that the wife of the applicant is a chronic patient
requiring assistance from the applicant and he may kindly posted at a

place which is nearer to the place of work and residence of his wife.

Copies of the representation dated 15.9.2004 and
30.9.2004 and the prescriptions/proof of treatment are
annexed hereto as ANNEXURE D, E and F (series)

respectively.

4.7  That the Govt. of India, Ministry of Communications, Department of .
Posts, vide its letter No.70/95/86-SPB.I dated 24.7.1986 adopted and
agreed to implement the provisions of transfer and posting of husband
and wife as per Office Memorandum No. 28034/7/86-Estt (A) dated
3.4.1986. As the said provisions was not so scrupulously followed by
the Departments to transfer and post the husband and wife at the same
station as envisagéd in the said circular, the Govt. of India once again
brought out another Office Memorandum vide No0.28034/2/97-Estt.(A)
dated 12.6.1997. This was issued by the Ministry of Personnel, Public
Grievances and Pension, Department of Personnel and Training. By that
circular, the Govt. of India further emphasized that the provisions of
the 0.M. dated 3.4.1986 should be followed and directed the
Departments to ensure that such posting is invariably done, especially
till their children are 10 years of age if posts at the appropriate level
exist in the organization at the same station and if no administrative
problems are expected to result as a consequence. This 0.M dated

12.9.1997 was adopted by the Department of Posts vide circular No.



4

N : 7

137-46/97-SPB-II dated 21.8.1997. In spite of the said repeated
instructiovns, the administration in various departments failed to
implement the provisions of the above two OM’s and therefore the
Ministry of Personnel, Public Grievances and Pensions, Department of
Personnel an Training, brought out another OM vide No.
28034/23/2004-Estt.(A) dated 23.8.2004 and directed the Departments
to follow the provisions of the OM’s dated 3.4.1986 and 12.6.1997 in
letter and spirit even when there were no administrative constraints.
By the said OM it has further been directed that the guidelines laid
down in the said OM’s are strictly followed while deciding the request
for posting of husband and wife at the same station. This OM dated
23.8.2004 was also adopted by the Department of Posts vide No.141-
178/2004-SPB.II dated 22.9.2004. However, is spite of the said clear
guidelines, the case of the applicant has not been considered by the

respondents.

The copies of the OM dated 3.4.1986, letter dated
24.7.1986, OM dated 12.6.1997, letter dated 21.8.1997,
OM dated 23.8.2004 and letter dated 22.9.2004 are
annexed hereto as ANNEXURE G, H, I, J, K and L

respectively.

4.8  That the applicant respectfully submits that in case the transfer of the
applicant is considered as a request-transfer he will not claim any TA,
DA etc for his such transfer and there shall not be any burden on the
exchequer of the Govt. of India. It is pertinent to mention here that as
there is no post to accommodate the applicant in any office at
Karimganj, the native place of the applicant where his wife is working
in a Government School, he would be able to look after his wife very
well either from Dharmanagar or even from Silchar, which are the
places very nearer to the place of his wife and which is the native
place of the applicant. But by the transfer order the applicant was
transferred to Nagaland, Kohima, which is a disturbed area with
extremist activities and without any easy communications and

accessibility. If the applicant was posted at Kohima he would not have
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been able to assist his wife in any way which would directly affect the

life of his wife and frustrate the Govt. quidelines issued in this regard..

A copy of the said order dt. 11.4.2001 is annexed
hereto as the ANNEXURE-M.

[

That the applicant had been an Office bearer of the Officers”

Association and at the«relevant ‘point of time he was holding the post
of Assistant Secretary of the said Association. The Office Bearer of the
Association requires to discuss/interact with the Respondent No.3 on
various occasion off and on relating to various demands of the
Association and the Officers including the matter of transfer and
posting, accommodation etc. The applicant, on several occasions in the
capacity of Office Bearer of the Officers’ Association had to react to
the treatment of the respondent No. 3 and had to indulge in argument
on the issues taken up by the Officers” Association, more particularly
when he alongwith other office bearers had to discuss on the issues
like withdraw of STD facilities extended to the residential and office
telephones of gazetted and non-gazetted officers of Meghalaya Division
and relating to the curtailment of ‘Tour Traveling Allowance’. The
respondent No.3 directed the applicant in Official capacity to issue
instruction to the concerned éuthority thereby withdrawing the STD
facilities extended to residential and office telephone vide letter No.
TECH/40 1/76/11 dated 16.9.2004. This curtailment of facilities created
resentment among the officers and the matter was taken up by the
Officers” Association. Similarly, the respondent No.3 also issued letter
No. BGT/1-1/2004-2005 dated 28.7.2004 and letter No.
AP/TA/Misc/89-90 dated 10.9.2004 and thereby issued order by
curtailing expenditure in the Tour TA allegedly as an economic
measure. This issue was also taken up by the Officers Association and
this led to some misunderstanding between the respondent No.3 and
the Officers’ Association, particularly between the applicant and the
respondent No.3. On several occasion, the respondent No.3 openly
declared in presence of all the office bearers while holding meeting

with him that he would see how the Officers’ Association could survive

R el
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and stand before him and he will see that the Officer Bearers are
transferred to elsewhere and spread out so that there would be no
occasion of their holding meetings like that in future. The respondent
No.3 in that way bore in mind some ill feeling and hatred towards the
Office bearers of the Officers” Association and more particularly towards
the applicant. Under such situation, the Officers’ Association held its
meeting on 1.9.2004 and discussed the issues in the said meeting in
its Resolution No. 4, 5 and 6 and decided to take action accordingly.
The copy of the said resolution was also sent to the respondent No.3/4
alongwith other authorities. The respondent No.3 took exception to
such resolution of the Officers’ Association and as a result the

respondent No.3 caused to issue the said transfer order as a first hand

“action towards the office bearers and the applicant fell victim of the

circumstances and the malafide action of the respondent No.3.

The copies of the letter dt. 6.9.2004, 28.7.2004,
10.9.2004. and minutes of the meeting of the Officers’
“Association dated 1.9.2004 are annexed as Annexure N,

0, P and Q respectively.

That the Officers’” Association in which the applicant is the Assistant
Secretary is an authorized and recdgnized. Association under. the
provisions of “Central Civil Services (Recognition of Service
Association) Rules, 1993” as provided in order of the Department of
Post vide letter No. 13-1/93-SR dated 10.8.1994. The law is also well
settled that the Office bearer of recognized Associations are immune
from transfer liability during the term of their office. As per Govt. of
India, Ministry of Home Affairs Office Memorandum No. 26/3/69-
Estt(B) dated 8.4.1969, it is the duty of tf;e Government to bring the
General Secretary and one other Executive Member of recognized
Associations to the Head Quarters. The Head quarter of the Officers’
Association in the instant case in the instant case is Shillong and
therefore the respondents are to provide the posting of the office

bearer in its Head Quarter. The transfer of the applicant out of the

Qa:/fw@&@%wx Hololore
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Head Quarter at Shillong is therefore illegal, arbitrary and vitiated with

malafide and the same is liable to be set aside and quashed.

The applicant craves the leave of this Hon’ble Tribunal to rely upon and
produce the relevant portions of the aforesaid Rules and the circulars

at the time of hearing of the case.

4.11 That the respondent No.3 is a person of different temperament and he
is irritable by nature. He ’being a divorcee has a disturbed family tife.
This unfortunate background of the respondent No.3 has led to various
type of mis-deeds. There has been a seriés of written complaint against
him touching his personality and sexual behavidr. Such atrocious
behavior perpetrated by the respondent No.3 towards his fellow
subordinate staff has even went up to the \Central Minster for
interference and action to stop or correct him from exhibiting such
behaviour. The respondent No.3 has also allegedly resorted to various
illegal activities which are criminal in nature as per the said written
complaint which has been taken up by the Ministers including he

Ministry of Communications and Information Technology.

The written compliant and the communications made by
the Minister to Minster are annexed hereto as Annexure R

series.

4.12 That the applicant in this case is the victim of discrimination meted
against him by the respondent No.3 and 4. The applicant submitted his
representation which was registered in the Official register at SL.No. 1,
while one Sri Subroto Choudhury, an officer Similarly situated with the
applicant also submitted similar representation at a much belated
stage which was registered at SL.No.2. But the respondent No.3
considered the case of Sri Subroto Choudhury and posted him at the
Postal Store Depot, Silchar at his request whereas the request of the
applicant has not been considered at all by the respondent No.3 in
spite of the genuine ground and family problem of the applicant best

known to the respondent No.3. Such type of treatment is certainly

| W chﬁ/\ow\ W@%
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discriminatory and violative of the provisions of Article 14 of the
Constitution of India and also vitiated with malafide for the reasons as

stated hereinabove.

That having no other alternative remedy and being highly aggrieved by
the action of the respondents, the applicant had to approach this
Hon'ble Tribunal through an application, which was registered as the
0.A. N0.240/2005. This Hon'ble Court after hearing both the \sides and
perusing the records was pleased to pass the final order on 20.7.2005..
By the said order dated 20.7.2005, this Hon'ble Tribunal clearly held
that there were existing vacancies both at Dharmanagar and Slchar. To
this finding, there was no statement to negate such finding and the
respondents had no objection to record in the said order. The Hon'ble
Tribunal directed the applicant to submit a fresh representation to the
respondents within 10 days from 20.7.2005 with further direction to
the respondents to consider the representation of the applicant for his
transfer either to Dharmanagar or to Silchar particularly with reference
to the fact of serious ailments of his wife and pass appropriate orders
in the light of the guidelines and in accordance with law within one
month from the date of receipt of the representation. This Hon'ble
Tribunal made it further clear that any vacancy if exist either at
Dharmanagar or at Silchar the same be filled up only after considering

the case of the applicant as directed in the said order.

The copy of the said order dated 20.7.2005 passed in OA
No. 240/2005 is annexed as ANNEXURE-S.

That in the meantime, the respondents cancelled the order of transfer
of the applicant to Kohima, Nagaland and posted him at Nagaon,
Assam, which again far way from the native place of the applicant
where his wife residing and serving in a Government School. The

applicant and his wife is suffering continuously even after the said

order passed by this Hon’ble Tribunal.
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That as per direction of this Hon'ble Tribunal, the applicant submitted
his fresh representation to the competent authorities. As per direction
of this Hon’ble Tribunal, such representations were to be considered
within one month from the date receipt of the same. The respondent
No.5 considered the case of the applicant and passed the order vide
letter No.Staff/1/243/04 dated 23.8.2005 within the time-frame fixed
by the Hon'ble Tribunal and informed the applicant that there was no
vacancy there at Silchar and the vacancy at Silchar would occur only by
31.8.2006. But the respondent No.3/4 with ulterior motive again acted
malafide and hushed up the matter without considering the case of the
applicant and deliberately and willfully disobeyed to consider the case
of the applicant. The respondent No.3/4 went on with his motive to
frustrate the request of the applicant and to obstruct the execution of
the Hon'ble Tribunal's order dated 20.7.2005. Instead of complying
with the order passed by this Hon’ble Tribunal as stated above, the
respondents deliberately posted another person at Dharmanagar against
the existing vacancy only to frustrate the prayer and acute need of the
applicant and to obstruct and violate the order of the Hon'ble Tribunal.
However, ultimately by filling up the vacancy and after expiry of the
stipulated time fixed by this Hon’ble Tribunal and without assigning
any reason thereof, the respondents issued the impugned order vide
No.Staff/7-118/2002 dated 3.11.2005. By the said order the
respondents stated ‘that at present there was no vacancy at
Dharmanagar and the present incumbent would retire on 31.10.2006. It
is also stated at para 3 of the said letter that one newly promoted PSS
Group B officer from Assam Circle allotted to the North East Circle is
also awaiting absorption and posting under the N.E.Circle. As such
posting of the applicant at Dharmanagar would not be practically
feasible. The applicant respectfully states that this order dated
3.11.2005 is not only arbitrary and illegal but also contumacious in it
contents and nature for which the same is liable to be quashed and set
aside and a suo motto contempt proceeding liable to be drawn against
the respondent No.3/4 for deliberate and willful violation of the order
passed by this Hon’ble Tribunal on 20.7.2005 in 0A N0.240/2005. The

fact is that the permanent incumbent posted at Dharmanagar has
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already transferred to elsewhere and the said post is lying vacant and
the same is being looked after by a subordinate officer as a stop-gag
arrangement. The said impugned order therefore can not sustain in law
as the same is contumacious, vitiated by malafide and suppression of
material facts and directly oppose the direction given by this Hon’ble
Tribunal in order dated 20.7.2005.

The copies of the said order dated 23.8.2005 and
3.11.2005 are annexed as ANNEXURE-T & U respectively.

That in view of the above facts and circumstances, the applicant again
submitted his representation on 22.12.2005 thereby requesting the
competent authority ‘to post him at Dharmanagar as per direction of
the Hon'ble Tribunal given in the order dated 20.7.2005 in OA
No.240/2005. By the said representation, the applicant pointed out
the existing vacancy that has occurred at Dharmanager. The said
representation has again been suppressed and hushed up by the

respondents and the same is still pending disposal. On the other hand

~his wife’s condition is deteriorating day by day in his absence and the

applicant is also put to extreme mental agony for such situation

prevailing at his residence while he is posted far away from home.

The copy of the representation dated 22.12.2005 is
annexed as ANNEXURE-V.

That under the above facts and circumstances it is a fit case where this
Hon’ble Tribunal would be please to direct the respondents to comply
with the order dated 20.7.2005 passed in OA No0.240/2005 by making
immediate arrangement to post the applicant at Dharmanagar against
the existing vacancy and also initiate suo motto contempt proceeding
against the respondent No.3, Shri Abhijit Ghosh Dastidar to punish him
in accordance with law for deliberate and willful violation of the order
dated 20.7.2005 passed in OA No0.240/2005 and for issuing the
impugﬁed order dated 3.11.2005, which amounts to obstruction of the

order of this Hon’ble Tribunal. The said order of this Tribunal has not

@LfﬁM&ﬁ;quw |
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been challenged in any higher forum and the same is still holding the

14

field.

That the applicant demanded justice from the respondents which has

been denied to him.

That this application has been made bonafide and for the ends of

justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

‘For that the impugned order dated 3.11.2005 as in ANNEXURE-U is

arbitrary, illegal and contumacious in its contents and nature and the
same is directly violative to the order dated 20.7.2005 passed by this
Hon'ble Tribunal in OA No. 240/2005 and as such the same is liable to

be set aside and quashed.

For that the impugned order is vitiated by malafide action of the
respondents, more particularly for the action of the respondent No.3,

who has been implicated as a party eo nominee.

For that the applicant is also entitled to be considered for posting at
his place of choice nearer to his native place where his wife is serving
as a State Government Employee and she has no scope to be
transferred to the place of the applicant and for which there is specific
guidelines and directions issued by the Govt. of India from time to

time relating to the posting of husband and wife in the same station.

For that the respondents failed to consider the representation dated
22.12.2005 (as in ANNEXURE-V) submitted by the applicant to transfer
him to Dharmanagar against the existing vacancy there on the ground
of chronic aliment of his wife and direction given ﬁy this Hon'ble
Tribunal in order dated 20.7.2005 in OA No. 240/2005.

Q,QM Devspan dioldtui
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For that the impugned order dated 3.11.2005 is unreasonable, unfair
and discriminatory and the same amounts to violation of the provisions

of the Article 14 of the Constitution of India.

For that the impugned order dated 3.11.2005 is contumacious in its
contents and nature and the same has been issued deliberately and
willfully to disobey and obstruct the execution of the order dated
20.7.2005 passed by this Hon'ble Tribunal in OA No0.240/2005 and that
being the position the same is liable to be set aside and quashed and
the respondent No.3 be punished for the violation of the said order
dated 20.7.2005. |

For that in any view of the matter and the provisions of law the
impugned transfer order is not tenable in law and the same is liable to
be set aside and quashed.

DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted all the remedies

available to him and there is no alternative and efficacious remedy
available to him.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER COURT:

/ That the applicant further declares that except the facts stated above

8.

and except the OA No. 80/2006, which has also been finally disposed
of on 4.4.2006 by this Hon'ble Tribunal, he has not filed any
application,/ﬁrit petition or suit regarding.the grievances in respect of
which this application is made, before any court or any other Bench of
the Tribunal or any other authority nor any such application or suit is
pending before any of them.

RELIEF SOUGHT FOR:

v \ |
' W@L
L o
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Under the facts and circumstances of fhe case, the applicant most
respectfully prays in this Hon’ble Court that the application -be
admitted, records of the case be called for and notices be issued to the
respondents directing them so show cause as to why the relief sought
for should not be granted to the applicant as prayed for and after
hearing the parties and perusing the records including the causes, if
any shown by the respondents, Your Lordships would also be pleased
to:

to set aside and quash the impugned order dated 3.11.2005 (as in
Annexure-U) by holding such order as arbitrary, illegal, discriminatory

and vitiated by malafide;

to direct the respondents to consider the transfer and posting of the
applicant at Dharmanagar in terms of the order dated 20.7.2005 passed
by this Hon’ble Tribunal in OA No0.240/2005 against the existing

vacancy without any further delay;
To dispose of the representations. dated 22.12.2005 (Annexure-V)
submitted by the applicant to the respondent by considering his case

for posting at Dharmanagar against the existing vacancy;

To draw suo motto contempt proceeding against the respondent No.3
for issuing the said impugned contumacious order as in ANNEXURE-U;

to pay the cost of the application;
or to pass such further or other order or for any other relief to which

the applicant is found entitled to under the facts and circumstances of
the case. |

INTERIM ORDER PRAYED FOR:

Pending disposal of the application, the applicant prays for grant of an

interim order thereby directing the respondents to not to fill up the
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said vacant post existing at Dharmanagar until further order from this
Hon'ble Tribunal as has been fixed by this Hon'ble Tribunal in order
dated 20.7.2005 passed in OA No.240/2005.

The application is filed through Advocate.

PARTICULAR OF 1.P.0. :

.P.0. NO. . 256~ 82418
Date of Issue : '
Issued from : Z ?;— 06
Payable at : ,/). '
TN

LIST OF ENCLOSURES : As stated in the INDEX.

%MMW;M Hetdloe
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VERIFICATION

I, Sri Bipul Ranjan Halder, son of Birendra Kishore Halder, aged about
55 years, permanent resident of Karimganj Town Post Office & District-
Karimganj, Assam, do hereby solemnly affirm and state that  the
statements made in the application in para 4.2, 4.3, 4:10, 4.12, 4.14
and 4.17 are true to my knowledge and belief, those made in para 4.4,
4.5, 4.6, 4.7, 4.8, 4.9, 4.11, 4.13, 4.15, 4.16 being matter of records,
are true to my information derived therefrom and the rest are my

humble submission and-legal advice. I have not suppressed any

material fact of the case.

And I sign this verification on this 10th day of May 2006 at Guwahati.

W@mam Ma@

Deponent
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OFFIGE OF THE GHIEF POSTMASTER G

Memo No.Staff/9-2/04

‘Subject -

The under mentioned posting/transfer

Posting/Transfers of Gazetted Officers in

-19-
-4

ANNEAURE ; A\

DEPARTMENT OF POSTS: INDIA ATy
FNVRAL N._F.. ClRCLE:: SHILLONG-

793 001.

Dated Shillong, 1 30" Seplember’ 2004.

N. E. Circle

issued on administrative grounds to have immediate effect.”

order in respect of Gazetted Officers are

§ﬁ—_Name/ﬁésignatioﬁ—«\—ﬁr—gs—eﬁtmép—)bbintment'— Transfer  to next | Remarks
No. | __ I D - |=ppointment 1 -
a) | Sri Anil Baran Dutta, | ADPS/CO, Shillong. ' ADPS(GiaffiTech)y | Vice SriB. R.
PSS Group ‘B’ , C.0., Stillong Halder
____________________ | T S | vansferred __
b) M| Sri Bipul Ranjan ADPS(StaffiTech) C.O. Deputy 5updt. of Vice Sri S.
| Halder, PSS Gr. 'B’ Shillong. Posts, Hagaland Choudhury -
Y A o |Duision Kohima | transferred.
c)\ | Sri Subrata Dy. Supdt. of Posts Nagaland | Supdt. Postal Against
Choudhury, PSS Division, Kohima. Stores Depot, vacant post
______ Grouwp'® Silchae,
d) | Sri Niranjan Das, ADPS(PLI/Business Supdt of Posts Vice Sri Sunil
, PSS Group ‘B’ Development/ Dharmanagar Das,
Technology/Philately) C.O. Division (Tripura) transferred
Shillong. Has been working as
ADPS, CO/Shillong since
AN Mune 98 e S
&) | Sri Sunil Das, PSS | Supdt. of Posts, Dharmanagar ADPS(PLi/Business Vice Sri N.
Group ‘B’ Division, Dharmanagar Development/Tech- | Das,
(Tripura) Has been working as | nology/Philately) transferred.
Supdt. Dharmanagar Since CO/Shillong.
o |Janwayo0l I R R
2. ? The officer at Sl. (d) will be relieved on 1 8-10-04 by Sri Anil Baran Dutta.
3. Relevant charge reports and last pay certificates will be issued to all
concerned. -
e
( B.R. Halder )
_ : Asstt. Director (Staff)
R For Chief Postmaster General,
JCﬂhﬁedtObe true Copy. N_E. Circle, Shillong.

43 rocate
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Am'zndme:;t of General Financial Rul s, 1263 _‘
RS FORM VFR 33 - '
(bee Rule 77B}

'

Certificate of 11‘2{.1‘1%.!:'(:!' of CJTL’.—H.Y""? ‘

Certitied ihat I/ We have i the | s f afternooo of this day resjies mm]\- qu» over

'.uul uu*wed charge  of  the Otfice .»:Acg‘/f!?wo/@t@w'p—(?«(fcé\@.mfb‘;j

pursuance of Guder No ﬁ%}%&) 7[0(/ _ S O

Nated

Relieved Oﬁ'u (* @ 'R__m 'H'z&gs@,@*{_“__ Re*"-]‘i&virxq Officer ___ . A‘ @ Mf A

(Name m Block. lenmc) ‘ . « IName in Block Letters)

NOJ-«xtmr* ﬂM o Signatwe . AL B
. ~ | Bvﬂa\m

Deawn Ehle O1, M)V‘L‘QIC_Y[ CDesiguatioN

(dtl()n

_ Sration gﬁgt‘ Wb\/‘?‘ : :
o bate__ oD D‘9~'!9$7~—

Date s

{tFor nse in Andit Office/ PAO only)

- Noted in A,! R at page o

‘vs_'/ AAQLALL AL
. ) “
Forwarded 1o __ S8(¢ aﬂ} / “b(AJ,P WooJ /\U(b "'(“)) N e
Note: Separate Certificate {as per form appended) also to. Iw nscd whert "l'dl'JSf(.l/
Assumpnon of charges inveives respensibilities o cash, storrs et
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o | ANNEXURE : .
DEPARTMENT OF POSTS: INDIA :
OFFICE OF THE CHIEF POSTMASTER GENERAL N. E. CIRCLE:: SHILLONG-793 001.

Memo No.Staff/7-118/2002 © Dated at Shillong, the 15" September’ 2004,

The Chief Postmaster General, N. E. Circle, Shillong is pleased to grant
earned leave for 16 days to Sri B. R. Halder, A. D. (Staff) C.O., Shillong w.e.f. 5-10-04 to
20-10-04 suffixing 21-10-04 to 24-10-04 being holidays & Sunday subject to the availability

of leave at his leave account. mwfm'd{ to Dharmanagar - Ll be relulved on 1€, 10,04

Shd) T
During the period, Sri Niranjan_Das, DDM(PLI) C.O., Shillong will look after
the duties of the officer in addition to his assigned duties without extra remuneration. _
. N

Certified that the officer would have continued in the grade but for his
proceeding on leave during the above period.

94//( B. R. Halder )
Asstt. Director (Staff)
For Chief Postmaster General,
N. E. Circle, Shillong.
Copy to:-
The D. G. (SPG) Dak Bhavan, Sansad Marg, New Delhi-110 001,
The D. A. (P), Shillong.
The A. D. (A/Cs), C.O., Shillong.
The JAO (BGT), C.O., Shillong. .
~Sii B..R. Halder, A. D. (Staff) |
Sti N. Das, DDM (PLI), C.O., Shillong.
PIF. ‘
Office Copy.

.
\
\

“\
PN WN -

For Chief Pogtmaster General,
N. E. Circle, Shillong. -

Certified to,be true Cop y
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The Chief Postmaster General,
North Eastern Circle, Shillong-793 001.

Subject:- Prayer for transfer and posting to Dharmanagar.

Sir,

With due respect and humble submission | beg to state that | have been
serving as Asstt. Director in C.O. Shillong with effect from 1-7-02 while my wife who has
been suffering from rheumatoid arthritis has been residing at my permanent residence at
Karimganj (Assam): Since she has been_serving_in the Education Department under the

_Govt. of Assam, it is not feasible on her part to accompany me. -

I would, therefore, request you to be kind and gracious enough to transfer me
to Dharmanagar which is nearer to my home station on completion of my post tenure or
when there will be a clear vacancy there in January’ 05 on completion of post tenure by the
present incumbent so as to enable me to look after my ailing wifejoma closeyproximity.

POS‘P denure r/l) q‘déc\xs.

Yours faithfully,
Dated at Shillong. R
the 15_-09-04. (8. R/Halder)
Lo -Asstt. Director (Staff) -
O/O the Chief Postmaster General,
N. E. Circle, Shillong.

C |.|ﬁ°dv to be true Copy

. - 71.; 1 _'; e A ocate



The Chief Postmaster Genéral,
North Eastern Circle, Shillong-793 001.

Subject:-  -Prayer for review of transfer ordér in the light of Ministry of Personal, Public:
Grievances & Pensions Department of Personal & Training OM
No.28034/23/2004-Estt (A) dtd.23-08-2004.

Reference:- C.0O’s memo No.Staff/9-2/04 dtd. 36 -~ 00 Olf

Sir, :
With due respect | beg to state that | joined C.O. Shillong on 01-07-2002 on
transfer from W.B. Circle and yet to complete my post/station tenure. But as my wife who
is serving in the Education Department under the Govt. of Assam and residing alone at my
permanent resident at Karimhanj has been suffering from Chronic Rheumatoid Arthritis
since long and there in none to look after her, | requested the authority to transfer me to
PSD, Silchar or Dharmanagar vide my representation dtd.7-01-03 as both the above
stations are nearby to my home town. Subsequently when the post of Supdt. PSD, Siichar
has fallen vacant on 1-8-04, | came to know from informed sources that this post will not
be filled up soon. As such | again reiterated my request vide my representation dtd.15-9-04
to transfer me to Dharmanagar either in completion of my tenure or on completion of
tenure by the present incumbent of Dharmanagar who is due to complete his post tenure
in January’05. Obviously | was waiting for my transfer to Dharmanagar or PSD, Silchar.

- But as misfortune would have it, | have this day been transferred to Kohima
in stead of PSD, Silchar or Dharmanagar Division although there is a clear instruction to
give utmost importance to the enhancement of women'’s status in all sectors and walk of
life by posting husband and wife at the same station/nearby station even when there are
no administrative constraints. This has really come to me as a bolt from the blue as there
was ample scope to transfer me either to Dharmanagar Division or PSD, Silchar.

In view of what is stated above | would once again urge upon your goodself
to review my order and post me to either of the posts/stations mentioned above and
thereby enable me to look after my ailing wife from closer proximity. A copy O.M. No.
referred to above is enclosed for ready reference.

N . )
Enc: As ateled Yours faithfully,
71
Dated, Shillong ( B. R Halder )
the 30-09-04 Asstt. Director (S&T)
O/0 the Chief Postmaster General,

N. E. Circle, Shillong.

Copy to:-

The Director General of Posts (Staff) Postal Directorate, New Delhi for favour
of information and necessary action. :

(B. R. Halder )
I o Asstt. Director (S&T)
- Certified to be true Copy o

: A&i‘vocate
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Apollo R M R Sy N
- Dr. S. RAMAKRISHNAN,
Hospitals
’ CONSULTANT RHEUMATOLOGIST

MD (Gen.Med.) DM (Rheumatology)
C h e nn a ' - M'\il  ramsri@@mda vsnlnel. in

%ﬂﬂc(w [ddo. g5 o3y

ANNEXURE =

VAR Gteams {ane.-Of. Greams Road Chennai - 600 006.
Phone 8293333, 8290200 Fax : 91-44- 8294429
Grams_ .. 'Apollo. Hosp.' Telex : 41-6419 AHEL N A'
Regd. Ofﬁce 19, Bishop Garden Chennan 600 0?8

E-MAIL: ahel@vsnl com’ .
INTERNET ~wiww. apollohospulals COMus™ i,y s

~ Certified to be true Copy.







HOSPITALS

\&( 1 MASTER HEALTH CHECK-UP

YT instructions] N
NamME: (VIS NN G len  [11(DE1 AG“.E:: LS | .
REG. NO: 80304  pate: 16 /6 (o |

Please read and follow the detailed instructions given on page 2 and 6. If you have
any doubts please contact the receptionist at the MHC counter.
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This card must be kept safely with you till all the tests are over and brought with
you when you come to receive MHC reports from consultants.
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Please keep up your Review Appointment on time. The consultant physicians will not
be available at all times for counselling and handing over your reports. If you require ~
a change of appointment time please telephone the MHC dept (8293333
Ext. 5878, 5888) and fix up an alternate appoinment.
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M.AS.F,"WB.G.S. (Ex.) ELC.A.
Ayurvedatirtha, Visagacharya

Emeritus Professor (Ex.)

J. B. Roy State Ayurvedic College & Hosplfol

DHANWANTAR! AYURVED BHAVAN

Chamber :

, 85, Beadon Street,
Kolkata -.700 006 © :'2530-2141
11-12 Noon, 7-10 PM.

Sunday Evening Closed

. Residence :

o 11B, Anath Deb Lane,
Kolkata - 700°006 © : 2555-9075 -
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ANNEXURE ; I

NO . _780‘%4/’/:7:_/:, il-(ﬂ)_
uoveLn.-nc oL -lndia :
Mlnlstry of Personnel, public Grievamces & Pensions

(Department of ‘Personnel & Training)

Wi, e s

New pelhi, the 12th Jube, 1997.

OFFICE MEMURAN UM

e bonling e vdsband nd wile at the same statiom,

The undersigned is directed to x say that on the
subject mentioned above, Government had i1ssued-detailed
Juidelines vide 0.M. No. 208034/7/86~-pstt. (A) dated
3.4.86. The Fifth Central pay Commission has now
reconmended that not only the existing instructilons

~ regarding the need to post husband and wife at the same

, Station need to he reiterated, ‘it has also’reccamnended .
that the scope of thesel!instructions should be widene?
Lo include the prnvmston tiat where posLs “at the
appropriate level exxst in Lhe organlsatlon it the samg.
statiof, _the husband and wife may invariably Bé “posted
tdégether in order t£o enable them to lead a normal family
life and look after the welrare of the children,

especially till the children are 10 years of age.

2, . rfhe Government, after considering the matter,

has decided to accept this recommendation ef the I'ifth
Central Pay Commission. sccordingly, 1t -is reiterated
that. all Ministri-s/pepactonts chould strictly adh. .
Lo Lhe guldellnes iaid down in UM No. 28034/7/86-gstt, (A)
dated 3.4.1986 while deciding on the reyuests for'posting
husband and wife at.the, same sattion and siiould ensure that
such postd is invarigbly done. esoecially tillitheir
Children are I0_vears of age, 'if posts at the appropriate
levelex exist in the organisaticn at the same station and
if no administrative problems are expected to result as a
congeyuence.

3. It i3 further clarified that even in cases where
only the wife is a government sarvant, the concession

W& sTaborated in para 2 of this G M. "wouild be admissible
Lo the government servant. o

, . These ins rructions would be applicable only to posts
uuthin 'the same’ department and would not apply on appointment
é?und;r the Central staffing :xcheme.

5. A copy o this Department's OM No. 28034/7/86—;stt (n)

dated 3.4.86 is enclosed for realdy reference and guidinee,
- - . ) . [ — :l-l_.‘/ b s

(I{arjmlmr'qinjh)'
. Joint. Searmtary to the Govt. of India
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No. 28034/23/2004-Estt. A) ANNEXURE ; K
Ministry of personnel, Public Grievances & Pensions
Departmmt of Personnel & Training
. et

. S
‘New Delhi, dated the 23 August, 2004

me station.

Subject: Postin wife at the 33
The undersigaed s directed to sy that the policY of the Govemment '
has been t0 give utmost importance 0 the enhancement of women's status in ‘
all sectors and a1 walks of life. Keeping this policy ip VieW, the
| had issued detailed guidelnes about posting of pusband and

jon Vi NO. 28034/7/86-EST- (A) ds

' 12 June, 1997
in

g of husband and

i “ed to be true Cepy
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NO. 131 17%2003-SPB. 1
GOVERNMVENTOF INDEA
MININGRY OF CONME STCATIONS & P
DEPARTAEN F OF POSES
DAK BHAVAN, SANSAD MAR¢

| L
NEW DDA TR THE msm"i'!’i\lHE‘LR,-.ZU‘H.

lo

i Al Principal € hiet Postiasters General/C hiel Postmasters ¢General
2 All Pustmasters Genersl
3. Controller of Foreign Mhails, Munithai

4. Principals, FLUs” ) » o “

5 Director Postal Staff ‘College, Ghaziabad

6 COAL Postal 1.ife ]nsur:mée, ¢ hankya Puri, New Delhi
7. B Directorate, Maicha Marg, New Delhi

SUBJECT : Fosting of hushand and wife at the same station.

Siv/MVadam,

1 am directed  to forward herewith a copy of OM N 28038200
Estt(A) dated 23" August 2004 ‘r({qeivpd' from Depariment of Personnel and
Training on the ahay e mentioned surhject for vour information and t,znisbu‘u:v.

\ ours Faithiully

(R&Ayrﬁﬁ*’*a
CARCTNA SRIVASEAMAG
SECTION OFFICER

kel o As above

Capy to:

Al Sections of e Department ol Posts
Director Postul Aceounts, Delbi
All rvrugni'/.ml !'ninnsf["('(lpnxlimw

[
1
2.
3
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5 COVERNMENT QF 1N IA
' MINISTRY OF COMMUNICATIONS
DEPARTMENT OF POSTS
DAK BHAVAN, SANSAD MARG,

NEW DELUI DATED THE |1, APRIL, 2001

To

1.All Chief Postmasters General.
2.All Postmasters Genernl
3.Controller of Foreign Mails, Mumbai
4.Director, Postal Staff College, Ghaziabad
5.Chiefl General Manager, Postal Life Insurance, New Delhi
6.Director, Postal Life Insurance, Calcutta
7.General Manager, Business Development Directorate, New Deihi
8.All Directors, Postal Training Centers

Subject:- Rotational Transfer Policy Guidelines for the year 2001-2002,
v . h ot

Sir, :
I'am directed (o invite reference to the guidelines for rotational
transfers  for  the year  2000-2001  issued . under this  office letter
NO.141-6/2000-SPB.TI dated  24-4-2000. There is no deviation in the policy to be
adopted  for rotational transfer_for (he year 2001-2002, All the employees
completing post tenure may be rotated subject to following broad principles of
rotational transfers. »
-~ a (i) Matching of human resource with requirements of posts and placing
' officials in the choice stations may'be considered in the averall context
®  of administrative requircments and austerily measures.
(1) Inter-station transfers should be restricted to mintmum in view of (hd}l
austerity measures.
i}~ Extension of tenure by one year except in the case of single handed
' Sub Postmasters may He considered by the Head of Clrcle. The
employees retiring within one year may be considered for retention.
In respect of Group 'A’ officers proposal of extension may be referred
by Head of Circle (o the Directorate.

2. New -products and services are being introduce_d__by__!he“__l)_cpnﬁlm__e_nht_‘l_'r'grp
lime to time. OfMicials are being spec fically trained to handle these products and |
services. Heads of Circfe shvuld build up a_pool of trained officials to handle these
newly introduced products and services. 1lowever, officials. especially trained to
l—ﬁumfe_m\'wff introduéed products and services will __not _be transferred on
complelion ol their tenure unless trained Substitutes are ayailable for replacing
ﬂ'—ar\__ ________________ e SR LT e
3. In respect:nf Senior Group 'A’ officers, officers who have put in four years of”
service in a particular post or at a particufar siation may be Inyari:ﬂii_v, rotated,
especially if the pol nzeupted by them is sensifive in nature. Their trans(ers should
belinked-with hetr Hetformance and requirements of the posts to be filled up.

Sk

No. 141-25/20¢1-spp.it ANNEXURE ; M

M7

;)..
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4. In view of the well defined principles of rotational fransf. ¢ n hi
Department and pmvisim_)_or tenures and other adminislrative'instructions.'; :1 nual
issue of rotational transfer guidelines is being discontinued. Changes in the ex ting
policies will be cqmmunicated whenever necessary. o

S Heads of’CiifcléS' are requested to take immediate action for issuihg
orders for rotational transfers. '

6. : Reéeipt of this letter may kindly be acknowledged.

* Yours faithrully,

.--5"; \ o /
LaA A / :
=)
(LSRINIVASAN)
ASSISTANT DIRECTOR GENERA L(SPN)
.

N

’

’

1.All Sections of the Directorate.
2.Al recognized Unions/Federations,

Certified to be true Copy
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Loazelled and Non-gazelted officers of Mey lmln\a Di

¥ 4

| ANNEXURE N
DEPARTMENT OF POSTS: INDIA

OFFICE OF NHF CHIFT POSTMASTER GENFRAL, N. F. CIRCE F, SHILLONG 793 00 1

) - 4 PR 7 o s . [ . YAV W
W, ’7"/".'(,',’1//4(3 l// (y/u' Cdaled at \Smfﬂmy ifhe 16% Sepi. 2004,

N 2N
The Asstt.Divector { {Commers l.ll)
Ofo The G.M.T.D,,
BSNL, N.JL Region,
Bavik, Shillong - 793 691,

Sribject- - Withdrawal of STD fac ity to Residential and Office Te teplioe
no, of Gazelted and Noa-gazetted officers of Meghalay
Divisioii.

i,

Wit reference 1o the subjoect «ited above, you arc requestod Kindt

oo withdraw STD facility provided o Uie / wside nUal and Off

HIONe 0

e telepd
r \(’ | ‘Y]§ P)?)c)' ?\((/@‘

Te =
sion as per thedist given

itt the eodosed annexure.

ad [~
(B.R. HALDER)
 Asslt. Director (Teoh)
(/o the Chief Tostmaster Genes.:!
N.E. ¢ ur‘]v QIu”nnw..?S)fj (Wi

Sy Lo

Citicers concepned Tor informeation. (13 Nome) -

3hal BeRe Halolas , RD (Rfaff 4 Tech )

o
'or \,lnefl tnnolel Cene
I\
")

. ) ", | ‘ A Circle, Shalloiie -0
Certified to be trueCopy - NECircle Shillong R

val
o
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I O aexuRe: O

DEPARTMENT OF POSTS: INDIA
OFFICE OF PHHECHIEE POSTMANTER GENERAL,
NORTH-EAST CIRCLE, SHILLONG-793001.

NO.BGT/1-1/2004-2005 Dated at Shillong the 23 July,2004.
UNDER ENTRY 1
}
To, ‘
1-2)  The Director of Postal Services,
' Aizawl/Kohima.
’3).. The Sr. Supdt.of Pos,
Meghalaya Division, Shillong.
4)  The Executive Engineer,
PCD, Shillong.
5-7) The Dy. Supdt.of Pos,
Agartala/Imphal/Ttanagar.
9-12) All Group Officer, A0 @é{({)
Circle Office, Shillong.
Subject :- Economy in Tour TA.
1. It has been decided that in view of Postal Directorate New Delhi instructions on

economy in Ceiling items expenditure and as part of preventive vigilance the undermentioned modes
of travel will be adopted by the different grade of officers/officials while on official tour:-

SI No. | Grade of Officer | Permissible mode/Class Remarks
1. JAG and above | Full taxi
2 STS/ATS Share Taxi or single seat in
passenger bus/Mini Bus.
3 Group B - Share Taxi -do-
4 Non-Gazetted Officer Single seat in passenger |
bus/Mini Bus.
5 Others | ~do-
2. Effective immediate.
3. The Chief Posttaster General. NE Circle, Shillong has seen the case.

- (K.C. Biswas )
Accounts Officer (Accounts).

”

Cettified to be true Copy.

. A%@ .
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R oLme T . . N [N - R



-43. - Q

Yy o o ANNEXURE ; P
DEPARTMENT OF POSTS : INDIA
OFFICE OF THE CHIEF POSTMASTER GENERATL, NORTITEAST CIRCIE

o SHILLONG-793001 ‘

NO. AP7T A/Misc/89-90 : Dated at Shillong the T Scptember’04.
To - ‘ ’ ’

1-2) The Director of Postal Services,
AizawVKohima.
3) The Sr. Supdt.of Pos,
Shillong.
4) The Supdt.of POs,
Dharmanagar.
5-7)  The Dy.Supdt.of Pos,
Agartala/Imphal/Itamagar
9-12)  All Group Officer;, ~
Circle Office, Shillong.

(9
Subject ;- Economy in Tour TA.

LReference:- No.Bgt/1-1/2004-2005 dated 28.07.2004

2. ~On further review to this office letter No.Bgt/1-1/2004-2005, . dated

28.07.2005 on the above instruction, the under mentioned order issued for strict
compliance.
3. In this connection, Government of India, Departmental order as under shall be
followed :-
1. SR-46 Note-10 (G.LM.F.O.M.No.19030/2/81-E.IV dated 03.06.85 :- Road

milcage allowance for regular tours will be admissible from duty point/residence at
Headquarters 1o railway station/airport/bus stand and vice versa depending upon the
points between which joumey is performed.’

4. In respect of tours by ASPOs and Inspecior of Posts They may reimbursed
single Ta)(i‘s_hzlrcd fare , applicable to one passenger only; if journey undertaken and
actually pax d for.

The Chief Postmaster General N.E. Circle, Shillong has seen the case.

Q’ ﬁ’- j/(/‘\ 1\
s W)
( K. C. Biswas ),.

Accounts Officer (A/C).

C’fﬂ'tlﬁéd tobe true 'Copy
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held at Circle Office, Shillong at 1500 hours on 01-.9-2004'
~ The following were present in the meeting:

I. Shri A. Ghosh Dastidar _ 1. 7 Shri Niranjan Das,

Chief Postmaster General o " Circle Secretary -
N.E. Circle, Shillong. ‘ C.0,, Shillong-793001

2.7 ShriLalhluna \/ Shri B.R. Halder
Postmaster General ! Asstt. Circle Secretary
.N.E. Region, Shillong : C.0,, Shillong-793001. ..

3 Shri Manik Das,
ADPS (Staff Relations)
C.O,, Shillong.

Old Items:

I.l Item No.1/5/2004: Requirement of post attached quarters for SP
Dharmanagar, Tripura State, and all Dy. SPOs of Divisions in N.E. Circlé. '

Reply: Circle Office, Shillong has addressed DDG (Estates), Postal

Directorate, New Delhi vide C.0,, letter No. Bldg/10-27/Pt-V/Rlg/2004-05 dated 21-7-
2004, ' ‘

budgetary aflotments, g

Action: ADPS(BIdg) C.0., Shillong, DPS Regions/Divisional Heads/Dy,

~Superintendent of Post Offices of Divisions.

lnlformntion: PMG N.E. Region, Shillong and DPS Shillong.

2. ltem No.2/5/2004: Request for change of desighation of Dy. Supdt. of Post
Offices to either-Superintendent of Post Offices or Assistant Director, Division, wherever

the Division is headed by aDPS, 50 that there is a similarity in the hierarchy.

[ .

Reply: Circle Office, Shillong has addressed DDG (Estt), Postal
Directorate, New Delhi vide No. Est/ 1-6/89/Rlg dated 23-8-2004. »

C . C {

~“Action: APMG(Est), C.0O., Shillong, '

. Information: PMG N.E. Region Shillong and DPS Shillong,

s ed to be true Copy.

- ANNEXURE ; O, 0 5"‘“‘(\0\\

" DEPARTMENT OF POSTS A ’/
NORTH EAST CIRCLE : SHILLONG-793001

~ Subject: Four monthly stall meeting with Represcentatives of Officers” Association,

~ The .case had” will be monitored, subject to availability of land and

7
e

e e
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o

Officers.

/\mnachal Pradesh, Manipur, Agartala and SSPOs, Meghalaya Division, Shillong have
been vacant for more than one year. These posts are deemed to be abolished vide recent
orders issued by Postal Directorate, New Delhi. Similarly, at Circle Office, Shillong, at
least one more post of Steno/PA to two Group Officers is justified, but vacant for more
than one year. A proposal has been submitted to Postal Directorate, New Delhi vide No.
Est/34-1 8/76/Pt-l dal ed 21-7-2004.

- Action: APMG (Est) and ADPS (Staff), C.O, Shlllong and all DPS
_Région/Divisional Heads.

Information: PMG N E. Region Shillong and DPS Shillong.

New ltems

Item Q_.._I_[_Q_/.&Q.fl: Revocation of TA entitlement of Officers below JAG

rank.

Reply: Financial orders and strict economy has been imposed as per
powers of a Head of a Department given at Rule-61 of FHB Vol-I.

For movements within towns/cities in connection with government duty,
in which official files and documents have to be carried under personal custody, entitled
officers/ASP/IPO may hire full taxi, for movement within specific towns/cities only.
Such expenditure on full taxi, within Municipal areas/Metropolitan cities or government
duty shall be considered for rmmbumement if the claims are genuine.

(Item closed)

Action: ADPS (Accounts), C.Q., Shillong.

5. | Item No.2/9/2004: Extension of facility to travel by Air to the non-entitled
OfTicers as a special case.

Reply: The powers of extension of Air travel to non entitled officers is
beyond the powers of Head of Circle. The case may be taken up with the Postal
Directorate, New Delhi by the staff side with their respective Apex organization.

(Item closed)

Item No.3/9/2004: Economy on provision of telephone and related
dlﬂ'lculues experienced by the Omcers

!

Reply: Telephone f‘actlmes are provided at offices and residences, which
conform government orders and rules, issued from time to time. Special consideration

1

" Certified to be true Copy.
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, v i \
3. - Item No.3/5/2004: filling up of vacant posts of stenos attached to Group .

2)

Reply: As per our records, Stenos/PAs. to DPS Mizoram, Nagaland,

L e o ()



will be given to those lmldmgJ operational charges in field areas, and for officials for
whom a link is necessary, in the interest of service. '

. tzubmns«non of files through DPS and PMG, Shnllong

Action: ADPS (lcduncnl) Cc.O, Shlllong is rcqucslcd to- expedlte \

Information: PMG NE. Reglon and DPS Shillong,
(Item closed)

I

ADPS (Staff Relations)
Office of Chief Postmaster General
J\‘O WLF l /] 31 0(\/1 N.E. Circle, Shlllong—793001
Ld SkOlowg —due 1]|9[2004 =
Copy to :- jm g Wj - ___-_ml. 9 ‘
1) Director of Postal Services, Aizawl/Kohima. !

2) Sr. Supdt. of Post Offices, Meghalaya Division, Shillong.
3) Supdt. of Post Offices, Dharmanagar.
4) Dy. Supdt. of P.Os, Agartala/mphal/ltanagar. \
5) Shri Niranjan Das, Circle Secretary, Officers’ Association, N.E. Circle
Branch, Shillong-793001.
\9/ Shri B.R. Halder, Asstt. Circle Secretary, Officers; Assocxatlon NE.
Circle Branch, Shillong-793001. ‘
7 All the Asstt. Directors/APMG, C.O., Shillong.
.8) Sr. PS to Chief Postmaster General, N E. Circle, Shillong.
9) P’S to Postmaster General, N.E. Clrcle Shillong.

T SRue QS D
{Manik Das)
ke . ADPS (Staff Relations)

Office of Chief Postmaster General
N.E. Circle, Shillong-793001

)

Ccrﬁiied‘to be true Copy
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| have . received your letter No0.239/MOS
(HIBGPE)ACIVIPIOI2004" dated 22.07.2004  regarding
suppression of the activilies of INTUC affiliated
Postal Unions in Agartala by Chief Postmaster
General, North East Circle.
M",‘";""( Dy jq N CELL
U } TR I am having the matter looked into.

With kind regards,

Yours sincerely,

RUACS | R
\ . .

( DAYANIDHE MARAN )

Thiru Sentosh Mohan Dev,

Hon'ble Minister of State (I/C) for-
Heavy Industries & Public Enterprises,
Government of India,

Udyog Bhawan;’

| ' New Delhi — 110 011.

Copy alon@-w’ h: :
, g wilth-the leller un . f
v Wer under referenc e, motiginal, {o: .

(f=s5tt)
/ J< . with a aoquoql lo have
O

/ml anel Quhnntfml o Hon'bles MO 2 1)

the CF\‘:P exaini

[ |
// '
{
)
(A. MAKALINGAM )
AI)L)L PST ,
Cﬂﬁﬁed to be true Copy ' l : v
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V K Tiwary
. -~ Government of India
Director {Hla L NN
- - ot ”) , N (Ministry of Communications & IT)
Dak Bhawan, Sansad Marg,
New Delhi-110 001
NN Nin 1.29/2004-5PG
noSeptember 2004
Dear On |
Toam enclosing o copy of ettars recaived from Shii Santosh
Mchen Ueow, Minictor of Measy Industrics & Public Enterpricec ond
Shri Surciid Dotdo HUA S Tricira rogording allegations  of
r_‘m"r'll'r_\'finn ir*r*ognlm-‘ tranclor ~f ENIDO memhere nmd aceanilt an
women etc.
1t is requesied thai detaiied comments on the above subject
may please be furnished io the departmeni al The earliest to enable
us to send areply in ne imatier.
With regards,
Yours sincerely,
) V4
Enci. As uuovc? /K/g’
—
. (V'K Tiwary)
\/)‘;Cl:i A G DUS”(JUF
" Chict Post Mastar Cencral
k SUTLLORNA
N\
2
DVY .79-001 |
\/y~ | - o Certified to be true Copy
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_jit Datta v Js

i x-Minister
Jice President : 1.1°0 o.M

q{

annogm ROOMNEXURE

Aq(mo\o Tripurc
v Pin - 7990
Ph. - (0381) 20 686

Respected Ranada,

Thin i reguding nrgent necennily for ramsdenting the Chief

Pogtmader General, N. T Civele. (T10Q- shillong) named s A Ghoshdagtidar, from

thig circle ag he has dated a plnnnc(l' attack by wtilizing big subordinate Divigional

officors on the IN1 uc h'wm\ NUPE ( FNPO) posinl anion in Agmtaln Poctal Divigion
— ’

to elnmunk the exience of the said anion as this union jaires voice againd

- j—

-

Pohinas foy Cioneanl vente ,\!‘.l!‘,l‘,! SITLERRAY e b Ten o meend to i LIt

membens including nml(mg m\gnl a tmeders of ol anion members by i l\‘ling

.j_‘!,‘.",,”‘? l_‘_)_ivi_siﬁ!}_n_l '\(lnnmkh.ﬂlml I h,\\'v “aleo come to know et hia fecling for the
Lribal of the stnte ds very bnd - 11is all actions ngaind the FNPO e motivated andl

biaged . 1 hag algo come tomy knowledge that the anicd Chief P.M.G ig advocating (o

gave the ()I]anu\vcd i alleged physicnl s ault care of n lady

Director in Agnrtala Some positive sleps have alieady been taken by him in their
favour.
| Under the gituation cited above. it ling becomn absolutely and wgenlly necersary to
tranefer the gaid CPMG from the N1 Circle orto creale n pregsure on him so that he
keeps himeell roftain fiom disgurbing the FFNPO members and in thig regaed. vour
kind personal intervention solicited
With regars,
. Yours faithfully,
To
<t Santosh Mol Dev
Hon'ble Mininter Of Tleavy Industries & Public Enterps e
5. safdarjung Lsmé, Nv.\v-l)\j\hi- 110011

a

- Certified to be true Copy.
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JSH MOHAN DEV AIEE B R S T YO | IR TR I )
PITIES LU O SIATE (IDF PERDENT GHAR: )
AV DS S e g e PTG sy
COMELIMI T OF jniA
" 1‘Illll:|lv|-l
. ANNEXURE :
NN (I[M
f )‘ ) ‘
o ' ro. )
{ ‘ } ’7.7.,';,\
) ® ‘ & ) l "y L2
Dear Shri Maran, () P ey

Please refer 1o my cmlier leller dalod 05 07 2004 regarding certain
allegalions, raised against Shii A Ghosh Dastidar GPMG. N 2 Circle, Shillong. |
am enclosing a letter from Shii Surajit Dalta, MEA, Tripura, alleging Shri Ghosh
Dastidar's partisan role in suppress ing the aclivities of the INTUC afliliated Postala
Union in Agartala PO tal Division. The lelter is self-explanalory

b shall be gralelul it yon could pleasn look into the matler fo: necessary
aclion, e

With regands,

Yours sincerely,
ST

( /7) ” ‘\) /
(SONTOST ',M:(i'-.)’lj_i,l"E/‘\N DIEV)

ShriDayanidhi Maran

Minisler of Communications & I

Goverrmimen! of India .
New Delhi.

Encl - As above

-t o Certifiod tobe true Copy - N S
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L VMY respectively and humbly we take the theifer oF y(>\J~Yb€f"'¢3‘."0‘“—’“t
saculii(jus from the hands of Chief Post Magstey Geneyal, Shillang namely
i AdGliostDastidar. n the name of his official visit h eteby fo-quently comes
S Tripura and Sitting in (he chambex(vacant) of the Director of Postal Sevvice,
fgartala Usélo give orders to some postal staff very locail to him for SUPPYIng
\im boiled eggs, Milks, sweet, chicken, Mutton, Cold Drinks, varities fruits eft.
t‘he said L@Ym Sb“: collacl s SlLbSCﬁPﬁch“ {fyom the.c! Yot eyﬁp‘gyeeg ﬁ?@ul‘«.’qu‘/ fO\"
Wis entertainment against the employees will. 1f anybody denies in give any
¢ tibscription. The Chief PMG threatendsthem o fransysr in 111 Lo areas. fnough
i some extent this torhwe is considered tolarable, bul the most dangevous
Hing that Chiel PMG calls lady beauriful employees and directly tels them to
pass nightswith him at his places of stay like Civcuit House, Agartala. this main
Yarget to a newly married lady emplooyee working in South pura Districk while
others are working in Agartala Head Post Office. All the fermale workers vncev
postal Department wre in severe panic striken and Always __353!’7'?}’(3"‘)d sexval
torture by (he said Chiet PMG. Apart trom-this he fs taking bribe from the
pmployecs who wants to be transievred fo their ehoicable places. Recertly, on
~2-06-04 issucd an illegal fransfer order under the signature of Superintendent
of Post Office silling av DS, office, Agartala. This transfer order has been
igsued to give benelit to 8 (Bight) employees who have given him cash moriey

LS

5 for..

3 -

.

£or transferring them to their selected place..So far we Could keamn that Rs.

50,000/— ( Thirty Thonsand ) has heen paid to him as bribe.

\ We priy Lo couse d secvet enguiry if you desive thvough any officey
of your choice outside the Tripura State and Shillong region.

i We demand for hig imvmediate removal from the Post of Chief PMG,
ghillong at any cost. O her wise any mishap may occur by our guavdians and well
wishers at any ime. L

3
| in obviov ‘fé'U(S’b'mVW are notr §ivimg oy mawedst -1t i
{ . yours faithiully,
; Few female Bmployees,
R | of Postal Devision, Agartala
- Tripura.
o | -

“The Director General of Posls,

5

. New. Delhi-1.

IS

o ka el b he

' Qopy to :- |

H py(l)vbllwl Sonia Gandli, Prasident of All fhdin Conqress Piily,

b , 1}'0, __Jan;_)hl,h,"N('W'D(Ylhi Tor ind informmation {or intervention i’lnns(‘,.
L) SstiSantosh Mohan Deb, Honourable Minicter of State (Tadepeadent
i T Charge) Tor Heavy T tios Governinent af India, News Dethi for
v, R kind il_lf_()rmatii()l‘.f()rtakinq np;n()['»:jinl__(gt_m,‘lfit\);_)&; -

i Mt o L ~‘ \xy 3 . . e \) ‘r lA..\.-.Vk‘ —
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J - CENTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATI BENCH.

Date ot Order: This, the 20th day of July, 2005

Originnl Application No. 240 of 2004,

THE HON'BLE MR, JUSTICE G. SIVARAJAN, VICE CHAIRMAN |
THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

Shri Bipul Ranjan Halder,
Son of Birendra Kishore Halder,
Town & P.O. Karimganj (Assam) : . Applicant,

By Advocate Shri B.C.Pathak
- Versus -

1:Union of india,

rapresonted by the Secrotsry to the Govl. of lndia,
Miniatry of Communications,

Depactment of Posts, New Delhi.

2.The Director General of Posts,
New Dalhl.

3.Sri Abhijit Ghosh Dastidar,

Chief Postiaster General,

North East Clrele, Shillong-793001,
4.The Chief Postinasler General,
-,NAssam Cicrcle, Meghdoot Bhawan,

uwahati-1. ... Respondents

iss Usha Das, Addl.C.G.S.C.

O RDER ﬂf.Q'B'ﬁ L}

The applicant Is a Group ‘B’ officer in the Postal Department
and presently working in Assam Circle. The applicant was earlier
tran‘sferred trom :Calcutta to Shillong in the yaar 2002, which is in the North
Eastern Circle. The applicant’s wite is employed in a school under the

Government of Assam. According to the applicant she is sultering from

4 serlous allments’jdnd therofore his personal attondanco s requirad to ylve

proper treatment to her. The applicant whilé working al’ Shillong, in {he
above circumstances, made representation bifore the Postal authoritics for -

glving him " a posting at Dharmanagar In N Cirele. Howover, as por an

%y - Cortified to be true Copy
~ o wE Mess :', JM}‘
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order daled 30.9.2004 (Annexure-1) the applicont was postad at Kohima In

H
§ . o .
z the State of Nagaland. The applicant made a representation dated 13.0.2004
| .
P (Annexure-d) followod by another roprosontation datad  11.10.2004
1

(Annexure-7). However, the applicant was transferred trom N.E.Cirele o - /

/ . ».4:,

\,
PRt

' Assam Cricle as per order dated 14.10.2004 (Annexura-8) and posted at

Nagaon (Annexure-9). As already noted, the applicant wants transfor to a

to the place where the applicant’s wife is residing l.e either at’

place near
—

: .
k______...—-—-——"- et T T i s T

Dharmanagar or at Silchar.

2. The respondents have filed thelr written statement denying the

request of the applicant. Mr B.C.Pathak, learned counsel for the applicant

submits that presently 2 vacancies are avallable at Slichar and Dharmanagar

Counsel éubmlts that the -
L =T

anagar-or at Siichar

on account of retirement of the incumbents there.
_N—

) -, ~.applicant had earlier represented for o posting at Dharm

octad to considor his claim for

and therefore ! the respondents may be dir

ant places. Mr Pathak funhor qubmxts that

ansfer to onc of the said bwo vac

N

iatest one \ssued (11 2004 a

torms of Government Clrculars pal'tlculm'ly the

Government servant must be accommodated as far as possible at the same

o

station where the applicant’s wite is working, _Counsel further submits that

- T VL

d to conslder such circular whnevtrm]’sferrmgf_fhe

ss U.Das, le.arne.d~Addl.C.G.S.C

the respondents are boun

; employees of the postal department. Mi

appearing for the reﬁ;pondonm on the other hand submits that the applicant

has been posted in Assam Circle and it Is Ip the same circle where ho

Dharmanagar and Silchar

o ——v——

wanted transfer. Missa l)ns furthor subnmq Umr
m

+

are far away places from Karimganj, where his wife Is working: and the

transfer order was made in the interest of public service.

3. Mr B.C.Pathak, learned counsel for the applicant based on the

Um! though the “applicant was

averment in the rojoinder submils

nccommodated in the Assam Circle at Nagaon it is 3¢ 30 Km away from tho

- residence where

as the. distance from Karimgan] to Dhammnagar Is only 75 -
L""’_ ‘.—-—"W

%Km' | Certified to be true Copy.
: / o I A%a

L RN RS




/ 4 - 5 qv ,,
/ | %
7 . ‘, . ’}

7 ., :.!
PR Vv e . !
&
: "}
4. As already noted L)hmmmmqm and Silchar ara neaver to the 'y
: - = — - F
residence where the applicant’s wite resides and vacancies are also ;
. ° 1
available there on account ot retirement of some petrsons: In the !
circumstances we are of the view that the application can-be disposed of :
with directions. Accordingly there will be a direction to the applicant to ;"
submit a fresh reprosentation within 10 days ftrom today belore the L
o
respondents and the respondents are directed to consider the i
representation of the applicant for his transfer either to Dharmanagar or to
Silchar particularly with reterance to the fact of serfous allments of his wite

s 6 AU

and pass an appropriate orders in the light ot the guidelines and in

accordance with Jlaw within one month from the Jate of receipt of the

repxescnmuon If any vacancy in Group B post exlsls either at Dl)mnmndgnr
- ', FILTEMSE ., F i, R e AT PP LS CTRAREHCM AT 0
or at Silchar on account of the retivement of lha Incumbent there the sanie

e e,

MR LM K i ATy

will be filled up onl{ather consldermq th%_case of tHe applicant as diTactac wmmss.
B

$d/ VICE CHAIKMAN

sd/ MEMBER (A) |

TRUE CeSY

ﬂ‘d {’:‘; : S

)"6 [/(

T
/ ;LE

ergTit el

gecthon Cfficer tJuah) . |

C cutral & dmieicraive Teibunal !
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DEPARTMENT OF POSTS :: INDIA”
OFFICE OF THE CHIEF POATMENTER GENE L, ASSAM CIRCLE,
: GUWA! A rI 1781 00 ' S

No:-  Staff/1/243 /_04t , o Dated at Guwahati the Augbst 23, 2005.

In pursuance of Honble CAT Guwahati Bench Judgement / order in OA No. 240 of 2004 -
dated 20.07.2005, Shri B. R. Halder SPOs, Nagaon has submitted representation on 27.07. 05 _

The officer has prayed for his transfer as Supdt. RMS 'S’ Division, Silchar in Assam Cucle or -
Supdt. of Post Cffices, Dharmanagar Division in N.E. Circle,

mesent there is no vacancy in the post of Supdt. RMS 'S’ Division, Silchar. The present
incumbent wil retirec: from Govt. Service on superannuation with effect IFO _

ST

request of the officer is noted and at the time of making arrangement for Lh post of Supdt' RMS
'S’ les:on Silchar will be examined in due course in accordance with Department’s rules in the
subject. Thns order will however not in itself confer any right or claim on Shri Halder for
appointment in the said post.

As regards request for transfer to the post of Supdt. of Post Ofﬁcés, Dharmanagar
Division, as the same is under the jurisdiction cf N. E. Circle, Shillong, no order is being passed
by Assam Circle.

This order is issued with the approval of Chief Postmaster General, Assam Circle,

Guwahati. ; . J [
. I’/
\ i [l
( M R i’ama\
Director; Postal Saivices ( H. Q. )
Assam Circle, Guwahati ~ 781 001

Copy to :-
1. Shri B. R. Halder, Supdt. of Post Offices, Nagaon w.r.t. his No. Bl/Cazev%/PL 11 dated
27-07-2005. 7
2. The Registrar, Central Administrative Tribunal, Guwahati-5: vbo apprp%é € position to the
Hon'ble CAT, Guwahati Bench. 9

3. The Additional CGSC, CAT, Guwahati Bench. M
4, The A.P.M.G (Vig), Circle Office, Guwahati )

5. The Chief PMG, N.E. Circle, Shillong w.r.t. his lettergo. Sty
6 The Dy. Director General (P), Department of chsts

ly )8k bhawan bansad Marg, r\ew
Delhi — 110 001 along with a copy of judlg

w‘""ﬁ Cited®above. }
N/

*)U

19}
ballS

For Chief ?&tmaster General,
Assam Circle, Guwahatl — 781 001

Certified to be true Copy
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- epariment ol Posis: India ANNEXUks. ‘—uxv\
‘J & Olirce ol 'the Chiel Postimasicr Genceral, North Liast Crrele, Shillong
Under Entry

Mecmo no: Stal{/7-118/2002 Dated at Shiliong the 3" of November, 2005
. In pursuance of Hon’able CAT, Guwahati Beneh judgment order in OA No. 240 of 2004 dated

20/07/2005, Shri B.R talder, SPO’s, Nagaon, Assam has submitted a representation on 27/07/2005-for
transfer and posting as Supdt. RMS “S™ Division, Silchar in Assam Circle or Supdt. of PO’s,
Dharmanagar Division in North East Circle.

T —

2. J At present therc is no vacancy in the post of Supdt. of PO’s, Dharmanagar and the present

incumbent in the said post will retire on 31/10/2006. a
3. Further, one newly promoted PSS Group-B*8Ticer from Assam Circle allotted to North East

Circle vide Directorate memo no. 9-30/2005-SPG dated 08/09/2005 is also awaiting absorption and
posting under Noith East Circle,

4. Under the circumstances stalcd above, posting of Shri B.R.Halder as Supdt. of PO’s,
Dharmanagar will not be practically feasible.

wn

As regards request for transfer and posting as Supdt. RMS “S” Division, Silchar, this relates to
Assam Circle.

C. This order is issucd with the approval of Chicf Pestimaster General, North Fast Civele, Shilions.

ok
(A.B.Dutra) >\ 07
Assistant Director (Staff),
For Chief PMG, N.E.Circle,
) Shillong793001
Copy lo:-
_ob0 Shi B Halder, Supdt of PO’s, Nagaon, Assam™ w.r.t his representation dated

NI 27/07/2005 forwarded vide his Ictter no. Bl/Gazetted/Pt-11 dated 27/07/2005.

(3]

The Chiel Postmaster General, Assam Circle, Guwahati -781001 w.rt Postal
Dircctorate, New Dethil letter no. HE-10/2005-SPG dated 2831.10/2005 to intimate the
Hon%able CA'l, Guwahati Beneh accordingly through Additional CGSC, Guwahali
Beneh in compliance of Hon’able CAT’s order dated 20/07/2005.

3. Additional CGSC. Guwahati. CAT, Guwahati for necessary action.

4. The Asst. Postmaster General, (Vig), Circle Office, Shillong for necessary action.

wh

Shri B.P.Panty ADG (SGP), Postal Dircctorate, Dan Bhawan, Sansad Marg, New Delhi
110001 wer.Uhis letler no 11-10/2005-SPG dated 28/31.10.2005.
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S W * J'or Chicl I’M(G, N.E.Circle,

Shillong793001
Certified to be true Copy
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To

The D1rector General of Posts (SPN) e T
' Dak Bhawan, Sansad Marg
New Delhi — 110001
(Through the Chicf Postmaster General, Assam Circle, Guwahati)
Sub:- Prayer for transfer to Silchar as SRM ‘S’ Division or to Dharmanagar
as Supdt of Post Offices. :
Ref:- CPMG Guwahati No.Staff/1/243/04 dtd.23-08-05
CPMG, Shillong No.Staff/7-118/2002 dt.03-11-05
Sir,

~ With due and deep veneration I beg to draw your kind attention to my
representation dtd.27-07-05 addressed to the Chief PMG, Guwahati and copies endorsed
to your office as well as the Chief PMG, N.E. Circle, Shillong praying for my transfer to
Silchar in Assam Circle or Dharmanagar in N.E. Circle against the next available
vacancy in PS Group ‘B’ cadre as per direction of the Ho’ble CAT Guwahati Bench
issued vide its order dtd.20-07-05 .

In response, the Hon'ble Chief PMG Guwahati informed me that my case
will be examined at the time of making arrangement for the post of SRM ‘S’ Division,
Silchar on retirement of the present incumbent due to retire on superannuation on 30-08-
06(A/N). The Chief PMG, N.E. Circle, Shillong in his turn intimated that my posting to
Dharmanagar would not be feasible as the present incumbent will retire on 31-10-2006.
But, of late, it is learnt from reliable sources that the present incumbent of Dharmanagar
has recently been transferred to Shillong and a clear vacancy occurs there at present.

In view of the facts narrated above I would once again request your

kindself to look into the matter very sympathetically and arrange to re-allot me to N.E.
Circle with direction to post me at Dharmanagar against the resultant vacancy so that I
can look after my ailing wife who has still been suffering from Rheumatoxd Arthretis as
intimated repeatedly.

~ The photo copies of letters issued by the CPMG, Guwahati, CPMG,
Shillong and order dtd.20-07-05 issued by the Hon’ble CAT, Guwahati Bench referred to
above are enclosed herewith for favour of ready reference.

Enclo:-As stated.

Yours faithfully ,

Dated at Nagaoﬁ %%
the 22-12-05 o (B.R.-Halder)

Supdt of Post Offices

L. Nagaon Dn Nagaon-782001
Certified to be true Cop
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Copy to the Chié;

master General, N.E. Circle,—'-Shi3llon;g for favour of

information and necessary action.

Supdt of Post Sffices

Nagaon Dn Nagaon - 782001

Certified to be true Copy
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DISTRICT: NARAON %

VAKALATNAMA ) i
IN THE Gﬂ% ?8
Awomstrative Teibun

C%M (The High Court of Assam, Nagaland Meghalaya,
M T Mi dA hal Pradesh
g%pué&gjw(aT and Arunachal Pradesh)
. A
O NO.......1.\.0.....0F 200& ‘
T N P leduSasnnn “umws L ~ uca\d, .
_ REHHONER
VERSUS .
L en s Wha Lodans RESPONDENT-S

OPPOSHEPRARTY

Know all men by these presents that the above named . LW:Q_

do hereby nominate, constitute and appoint Sri/ Smti . P«D C ’q ‘ "HDTK DQ M
PATHAR %(QHAS t PATHAK & BP, KAL!TPrAdvocate and as such of the
undermentioned Advocates as shall accept this Vakalatnama to be my/our true
and lawful Advocates to appear and act for me/us in the matter noted above and in
connection therewith and for that purpose to do all acts whatsoever in that
connection including depositing or drawing money, filing in or taking out papers,
deeds of composition etc. for me/us and on my/our behalf and I/We agree to ratify
and confirm all acts to be done by the said Advocates as mine/ours for all intents
and purposes. In case of non-payment of the stipulated fee in full, no Advocate will
be bound to appear and act on my/our behalf.

A K CHOUDHUR] H K MAHANTA B. PATHAK
BHUBANESWAR KALITA DR.(MRS) M PATHAK "DEEPAK BORA
CHINMOY CHOWDHURY  NIRAN BARAH NEELAKHI GOSWAMI
MANORANJAN DAS DINAMANI SARMA JULI GOGOI
B.C.PATHAK DILIP BARUA AMVALIKA MEDHI
"BIJAN KR. MAHAJAN P J SAIKIA JAVED ALI HASAN
BOLIN SARMA JOY DAS GUNAJIT BAISHYA
MANIK CHANDA DIPENJYOTI DUTTA oach

S C KEYAL SUNIT SAIKIA

Received from the executant, MIMS... ..o And Accepted

satisfied and accepted Will lead me/us in the case

M faARsic

o2

Advocate "Advocate
4 And Accepted And Accepted
0.5, Kl
Advocate Advocate
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NOTICE

From: Date: !LQV/)»'-/ %6

Digtash Vettale

To:

Q.&.5€.
Advocate, Guwahati.

Subject: A /OC’ ..... C%’ fM . E?ﬂﬁ?% f(a’ﬂ’()‘/‘ . V)P 6612 s

Sir,

Please find enclosed herewith a copy of the " aforesaid
A [ 66, [ oped loa Baldn svs e VST | fled in the
Hon’ble Central Administrative Tribunal, Guwahati Bench.

Kindly acknowledge the receipt of the same.

Yours sincerely,

Received copy: | | | @) M %{%

Advocate’ -

Advocate

NBr Y Ao el @:&M»\]mﬂto Confke 4
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= IN THE CENTRAL ADMINISTRATIVE TRIEBUNAL ,

CBUWAHATI BENCH, GUWAHAT I

)

Heh. NO. 110 OF POOA .

: R
«JApplicant t§

i ¥z,

(A. GHOSH DASTIDAR

Sri B.R. Halder

Chief Postmaster General

(‘r&"\t’

Assam Circle, Guwahati-781001 ¢

F

'_.Vs.... ’
Urion of India & Dre...Respondents

.

L0 (H5C

The written statement on. behalf of

the Respondents above named—
s 1

‘74»»’“6(‘ %: )/(7/‘
o R 666

WHITTEN STATEMENT DF THE RESEONDENTS

MOST RESPECTFILLY SHEWETM:

1. ' That with ragard to the étataménté 'madé in
paragfaph 1.4 uf-tha in§tant aéplicat;mn'thﬁ aﬁgwering.
respundehts beg to stats ﬁhat.aé directﬁé ﬁy the Hon'ble
C&? vide Qrdar dated 2Z0.7.05 passed in 06 Nmfﬁﬁﬂfﬂé, tﬁm
represgntatién vaf the applicant was disposed of by the
respondent wherein it wgé clearly mentioned that the
appli;ant”s case for trangf&f will be éxamined in @ due
course in accordance wifh~th9 ﬁe#artmental Rules. Sinﬁa
e re@resantatioﬁ has alrgaﬁy di&pwseﬂ,vthé applicetion
Vin it present foras is nmt.maintainablévand Iiabia to b

cismissed.

trantd. . P/~



2. " That with regard to the statements made in

parégraph 1431} of  the instant application the

respondents heg to state that the representation of the

applicant forwarded to the competent authurity' ard o

receipt of the reply the same will be communicated to

the petitioner.

3. " That with regard to the statements made in
paragraph 2 and 3 of the application the answering
respondents have no comment:

1

@, Y . That  with fegard to the statements made in

paragragh &.1 and 4.2 of the instant application the

respondents beg to offer no comment .

G *  That with regard to the statements made in

. paragraph 2.3 of the application the respondents beg to

state that the applicant during his entire service. life

firom the clericalicadre {now known é% F.&, Catdre) to the

level of Group-H, at which the applicant is now functio-

ning he was tranﬁférred 13§thirteen; times including
the transfer mrder‘in gquestion Tor which he " has agi—
tated before the Hon'ble Tribunal. buting thé period
f;om P& Cadre, Znaba:tar of Post Offices, asstt  Supdt.
of ?ust Gffices etq, which are in chrovological order

of his local promotion. The petitioner was transferred

within @&ssam Circle as per rule/guidelines covering

Contd.. P/~
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rotational/ promotional transfer. On approval for A1l

India transfer liébility in the present Group-EB status,

he had to undertake transfer liability for upgradation

wf his service careev. After approval in Group-B  Cadre,

the applicant was transferred to West Héngal Circle

where he was allotted, as there was no vacancy - in

Al

Group-8  Cadre in fissam Circle during that time. Subse—

guently, he was re-allotted to N.E. Circle by Postal

Qirectorate, Mew De}hi aﬁ his own regquest. It is ve-
al}btted from hNE Circle'tw Q;ﬁam Postal Circle by the
Direcltorate, new“Dalhi at his own reguest and~thé appli-
vant was posted at Nawgagn Division.

It is alsu}gertiﬁent to mention here that
Fule S%buf P&T Vbi~ IV provides for maximum pefiod ot

retention of 4 yeare of Govit. Servant in & particular

place of posting, but does not describe the mindmuam

period. As per Ruie there is no compulsion over the

administrative authority that the officer hnldihg the

charge of a postal d;viﬁimn for less than four vears 3
it rather states not to retain for more than four yearé
and the officer hglding'the post can  he ‘tfanﬁferred
before completion of four years.

Further the respondents beg to state fhat in
fhe,_iné;ant applicatiun'the applicant Suppfesﬁed many
factse before the Hon'ble Tribunal and 'apprmach@d the

Tribunal nnt with clean hand, hence, he is not entitled

to get any pouitable relief from thie Hon 'ble Tribunal.

The applicant suppressed about the departméntal procee—

Contd...F/-
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ding which is pending against him. It is pertinent to
mention here that his presence is necessary for comple-
tion of the said departmental proceeding which is at the

stage of evidence. To avdid the smooth rumming of the

said departmental proceeding the applicant with ulteriov

motive to cause delay in the said prmceéding'has filed

this application without making & single whisper about

the said proceeding. The said applicant even filed ‘an

original application being OR No. 80 of 20046 and this
Hon ‘ble Tribunal vide order dated 4.4.2006 disposed  of
the case wherein this Tribunal was plessed to direct the

authority to considerc for granting time for filling

defence representation. But the said fact was suppressed

by the applicant in the instant application to  obtain

the stay wrder from this Hon ‘ble Tribunal., Therefore, on

Crhe account of suppression of material fact the ingtant

application is liable to be dismissed.

6. T That éﬁ régard tu the .statements made  in
pa(&ﬂfaph 4.0 cf the appilgafaan the answev;ng respon-
dents beg to state that the averment. mf the dpplLLant is
nmt hased on facts. The applicant held such post in  the

pffice of the respondent No.b which deal with transfer

,and posting  of the qtaff and the transfer order are

gen@rally anproved by the competent autharlty and orders
are signed by the subordinate authurlty. in the lnstant~

case also transfer mrdér of the applicant &long with

cthers were approved by the competent  authority and

s
7
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signed by the abplicant inéluding transfer orders of
others in the same memo as per service condition in his
official capé;ity. He did not sign the transfer order of
himself oniy. Therefore, the statemen£ that he sighed
the transfer order under damgulﬁimn‘ié utterly false and
Cmanipulative.

‘Furthermmre, the old order  was  to have
immediate effact an agministrative grounds and.  in  the
interest of service. Muremver; his reliever was
available in the effice and relieved  bim, immediately.
S0, the purported charge for immnediate relieve ie unte-
vnablé. The roeles guoted by the applicant in support - of
his averment are irrelevénts as these ére the prevoga-
tive of the competent aﬁtharity‘tm' transfer a Govi.
‘servant. Accovding to'schedule & nf Vél.III,.the Head of
the Ciréle is empawared to transfer a Dlaég Il uwfficer
within his administrative Jurisdiction. After that, in

aCCérdance with the approval of the competent authority,

the applicant signed the transfer orders of the staff

incimding himself in his efficial capacity. Bo his

argument as said is untenable.

7 " That in respect of the statementes made’ in
paragraph 4,5 af  the instant application the

réspnndents beg to state that  the aQevment of the

applicant  is not based on facts and hente the same are

. A .
denied. The leave was granted on 15.9.04 and the

transfer order was issued on 30.2.04. So  the argument

Contd. .. .F/-
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that the arrangemamt‘was made to relieve the applicant
on ledve prior to hié transfer is drvelevant.- :
f - g, That with regard to the statesents made in
. praragraph G and 4.7 of  the application thé
| ~espuondentse beg 'ta state that iﬁ@. ggp}icaﬁt' himﬁéif
admitted that there is np gmb* of his level at i~'fa'r'im—L
gani, his native &&ac&, which is undmr Azsaun szkl& ared
where his wife is in.Gévt« sarviceﬂ under fhe Resam
State BGovi. EBut  in this Bay R he agitated for his

posting either

&

in Dharmanagar

i om

35

ilehar both the plaoces

4

ar lopcated far Karimgani. It is rnot clsar as Lo
v . '
how he could have rendered aesistance to his wife from
. such & distance place. Mnreﬁvar the applicant was btrans-— l
ferred to &ssam Civcle from NE Dirclavmmsthevgroumﬁ_ tf
his__wife' illness andihmw: again he seeking retransfer
» to ﬁE Circle an.the SAmE grmmﬁd, which is contradictory.

ﬂ‘dﬁrm Ph&u* that utmest attempts should be

made to post both husband and wife at the same place, if
adminiﬁtr'%xvp ﬁunﬁtrainté areg not there. Due o )

- Cadministrative constraint  the applicaﬁt could not  be
posted pither to Dharménagar or Silchar and his posting

W at Kohima was made on  adminietrative ground. Refore
joining at Kehima, the Dirvectorate, New Delhi consideved

ie reguest for tranaf&r.tb fssam Livele and the

cant was posted &t Nagaon Dmvxa;nn under Jﬁrfadsnuamn of
frssam  Fostal Cirvele. It is pertinent te mention here

\ . bhat thie ﬁpp’xcm.t was posted under  Jurisdiction of
L fesam Circle at his own request and again his  reguest
for posting te Dharmanagar which is under N.E. Civele is

contradictory.

Trontd. . P4
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9. I' That‘ with vregard tulthe statements made in
paragraph 6.8 of the appiicatian the answering respon-
_deﬁts beg to state that the statement made'in_this para
is not based on actual féutg. The appliaant repeatedly
submitted in this OA/ regarding the pld fransfer ordec in
parlier para._l? is tn'mentinn here that the 'épplicant
Qas. re—-allotted to Assam ﬁircle on his own Tequégt and
pdgted at Nowgaon Divisiun. B the'qqestimn of transfer
to Dharmanagar  (Jurisdictibﬂ of NE' Circle) dgors not

arise.

iQ. - That with. regard to the statements made  in
paragraph 4,10 of thaﬁépplicatimn-the r&gpmndéﬁts beg -
to state thgt ‘as in the earlier para: fhe applicant
reguested for ﬁiﬁ transter wither &t Dharmanagar or
Silchar his place _pf'Chaicg again in this para the
applicant agitated that as he is the office bearer of
the officers Qasnciafimn,he_shuuld be fetained ét ‘HG
iee.  Am éhiilang. xﬁ.ﬁhoq;d e mentioned heré that the
applicant cannot  recall  the subject matter of this
rapplication aﬁd he submits wrong averment before the
Hon 'ble CAT. 1t is pertinent to mention here that the
appiiaant wae realliotted in Assam Cirvcle on his  own
réquest and posted at Nagaon Division and the guestion

of his retention at Shillong does not arises

. Contd...P/-.
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11, - " That  im respect of the statements made in

parégraph 4.11  of the application the respondents bheg
to state that those are false Etatemeﬁts and hence ‘the
same are denied. No vight has been conferred to the
applicant under Brticle 14 of the Cmnstitution'of India

tﬁ Auxtaf@ before the Hon' ble OAT on the griéQancea by
personal attack to higher administrative Srade pfficers.
He should have sought redressal of hie grievances, if
&ny, before the Hon'ble Tribunxl on service matters and
ﬁat thrumgh ﬁerswnai attacg. it depicts personal grudge
ﬂgaln%T a higher nffzrpr. Such Rtfl?ude mf thp mpplxcant

Clearly eyhabA?%/p:ofss his motive ﬁgmlhbf the 5upﬁrimr

officer.

It is aigb,‘submittedv thaf the 'applicant
pointed to personal character of a senior aofficer, which
is baseless and unwarranted. Besides, the en called
evidencg i an anunymaug'Emmplaiﬂt,éhiﬁh_does not invite

any cognizance. Therefore, the averment is not based on

facts and portraye misinformation and misrepresentation

to the Hon'ble Tribunal. Thus the application is liable

tiz be dismissed.

ia, That with regard to the statements made in
'paragraph 4.12 of the application the rpmpmuﬁpn?L beqg
to state that Sri Subrata Chondhury mas tranSferred and

posted at Silchar giving preference to him, because Sri

Contd., .. .P/-
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Choudhury  is  senior to the applicant and was on the
vérge of retirement ,while the apﬁlicant had long service

of five years. S0 there is ne discrimination at all.

13. - That with regard to the statements made in

paragrapgh 4.13 of the application the respondents breg

to state that as per judgmant of Hon'ble Tribural in 08

No. 240/04 dated 20.7.03, the representation of the

applicant was disposed and it was intimated that hie
prayer will be examined in due course in accordance

with Departmentsxl Rules. It was ailso clearly stated in

the  said order thai it will not canf&r_ Aty right o

claim on the applicant for appcxnfment in the said pust

It is pert;nent to mention herw that no officisl can
claim transfer and'pasténg as & matter of right, asl the
transfer orders are ;ssuéd'by the competent authority as

per Departmental pracedufe and in the public interest.

!

urganasatzmn and the competent au?hm:xtv have to consi-

der &1l aspprf ancludzng zﬁtprest 3 rmrv;re ete. befaze

ma?;ng any arrangement .

o

14, That  with regard to the statements made in

state that the averment of the applicant is untrue and

fabricated and not based on fact, hence the same are

deried. It is pertinent to mention here that the appli~

cant was not forcibly posted at Mégabn, as stated in the

earlier para that the applicant was re-xlloted to Qssanm

Contd.. .F/—
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péragraph 4.14 of the application the respondents beg to
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Postal Circle on his own request. Hence .the averment of
the applicant is_untenab}e.and gives wrong information
to the Hon'ble Tribunal. Thus the applicatién is - liable

ia be dismissed.

15, " That with regard to the statements made in
parvagraph. 4.15 of the applicgtian the respopdents bey
to étate that the statements arge unbrue and incorreét,
., hence the same are denied. The r&spbndentsgstate that as
stated .in the egrlier para the r;praseﬁtaﬁiun' aof the
applicanﬁ was considered and diﬁpmséd of in accordance.

with the judgment dated 20.7.0% of the Hon'ble ?ribunal.'

i6. ’ E That &ith tegavd,ta,thé statements madev.in
vparagraph .16 of the application the respondents beg to
state that the fepresentatioﬁ‘bf the applicant has been
forwarded to Directorate, Mew Delhi and nothing has been
vSuppressed and hqéhed Qp ﬁ? the respondents.

17. .‘:3 That  in 'respett of the stateﬁents ‘made  in
péragraph .17 af_the application the_raﬁponﬁéntg beg'to
state that the representation of the applicant as stated
in the earlier para has been digposed of in accor&ance‘
with the CQT order @ated a0.7.06. The respondent wnu}d.
like  to pra? be%ufe the Hon'ble Tribunal that the feau
pondent No. 3 had to go on ieave during that period and
this does not amount to‘wilfml delay in diapaéai of the

representation. It is pertinent to mention here. that the .

Cant&...P/~
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reprEQQﬁtation of the'appliaant was disposal of  after

due consideration in accordance with the ‘Han‘ble' et

order and the same is noet asounts to chetruction of the

order of the Hon'ble Tribunal.

\}
18. " That as regard to the statements made in
paragrapﬁ %.18 of the applicaiiuﬁ the respondents denied

the same. -

19.  °  That as regard to the statements made in
paragraph #.19 of the application the answering  respon-—

dente have ne comment.

‘,80;. ' fhat' with regard to the statements made in

paragraph 5.1 and 5.8 of the apﬁlicaiimﬁ the answering
respundénts denied the contenticn made therein and bbeg,
to staie that the order dated 3.11.05 was passed ,in
accordance with the order dated 20.7.05 passed by the.
Hén'ble Tribénal,‘as mentioned in eariier para.

21. . That with regard £thhe stateménts made  in
paragraph 5.3 &¥'th@-applicatian the respondents beg ltu
state thét the transfer order will be issued as pér
departmental précedmra and:in the interest of service.
aa. : 'That: wiih éegard'ta the statements' made in
paragraph S.AEéf the application the;regécndentg beg to

state that the representation of the applicant has Vbeén

| forwarded to Directorate, New Delhi.

Contd...F/~
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23, - | That - with regard to the statements made in

paragraph 5.0 to 5.7 of the ingtaﬁi application the

answer ing régpondente heg to state that the representa-
Vtiwn;of the applicant as stated in the garlier para has
been disposed of in acdqrdance with the CAT order ~dated
,36.7.05.'The respondents would also like to éray before

the Hon'ble Tribunal that the respondent No.3 had tec go

Con leave during that pericd and this does not amount  to

willful delay in disposal of the repreéentatién. It is.
pettiﬂent to menticﬁ h&fe that the rapreaeuﬁatium of the
applicant was disposed of after due consideration @ in
acémrdance with the Hon'ble CAT '« order and iﬁe same, is

not  amounts to ohstruction of the order of the AHun'ble:-

Tribunal. The respondents further beg te state that the

grounds set forth in the instant applicétium are not  at
all good grounds of filing this application, hence the
application is tiable to be dismissed.

2h. That with vegard to the stateméﬁtﬁ madge N

paragraph 7 of the instant application the answering

respondents have no comment .

2

i

. That with regard to tﬁe statenents made in
paragraph 8 and 9"0f_the ;naﬁant applidatiun the answer-
iné_ respondents beg {a'stafe that in view of the fact%
and  circumstances narrated_ébu;a the applican{ is not

entitled to any reliet or interim relief as prayed for

- and hence the instant application is liable to be dis—

missed.
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~ WERIFICATION & - - |
a% »%W/r Gtroctt ONPILGIR ., 44di /vafm

LR BB BT B BT B A BN AN A 2 B IR IR A ERE N B B I R R

aged aboutéb‘years,ﬂ/w é;aﬁﬂv@MQ.......»......u......
District KM and competent officer of the

anéwering respondents, do hereby verify that the state-

ment made in paras ' are true to firy
| 1 4o 28 |

tnowledge and those made in paras being

matters of rvecord are true to my :infarmatinn derived
therefrom which I believe to be true and the rests are
my humble submissions before this Hon'ble Tribunal.

And 1 sign this verification on this po th.day

of | T 2006 at Guwahati.

Lgnatu e

’ | — (A GHOSH DASTIDAR)
' Chief Postmaster Gerieral
Assam Circle, Guwahati- 781001
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